FORM A
. PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF

ALOHA INTERNATIONAL BREWPUB PRIVATE LIMITED

RELEVANT PARTICULARS
15 Name of corporate debtor Aloha International Brewpub Private Limited
2 Date of incorporation of corporate debtor 9t July, 2019
3. Authority under which corporate debtor is | ROC Mumbai
incorporated / registered
4. Corporate Identity No. / Limited Liability | US5209MH2019PTC327779
Identification No. of corporate debtor
5. Address of the registered office and principal office | 503, Crystal Plaza, Opp.Solitare Corporate Park, Chakala, Andheri East, Mumbai City,
(if any) of corporate debtor Mumbai, Maharashtra, India, 400099
6. Insolvency commencement date in respect of | 12 June, 2025
corporate debtor
7 Estimated date of closure of insolvency resolution | 9™ December 2025, being 180™ day from Insolvency Commencement Date
process
8. Name and registration number of the insolvency | Orion Resolution & Turnaround Private Limited
professional acting as the interim resolution | Registration No. of IPE- IBBI/IPE-0089/IPA-3/2023-24/50066
professional Registration No. as an I[P — ICAI/IPE/0016
Abhijit Gokhale,
Authorized IP/ Director,
9. Address and e-mail of the interim resolution | Orion Resolution & Turnaround Private Limited:
professional, as registered with the Board 811, Meadows Sahar Plaza Sub Plot A Bulding No, 6 AK Road Next to Kohinoor
Continental Mumbai -400059
Registered Email-id : ipe@orionipe.com
10. | Address and e-mail to be used for correspondence | Correspondence Address:
with the interim resolution professional Orion Resolution & Turnaround Private Limited:
811, Meadows Sahar Plaza Sub Plot A Bulding No, 6 AK Road Next to Kohinoor
Continental Mumbai -400059
Correspondence Email ID: cirp.aibpl@gmail.com
11. | Last date for submission of claims 26" June, 2025
12. | Classes of creditors, if any, under clause (b) of sub- | -
section (6A) of section 21, ascertained by the interim
resolution professional
13. | Names of Insolvency Professionals identified to act
as Authorised Representative of creditors in a class | -
(Three names for each class)
14. (a) Relevant Forms and
(b) Details of authorized representatives Web link: https:/ibbi.gov.in/en/home/downloads
are available at:

Notice is hereby given that the National Company Law Tribunal has ordered the commencement of a corporate insolvency resolution process of the
ALOHA INTERNATIONAL BREWPUB PRIVATE LIMITED vide order no. RCP(IB)/27(MB)2024 Dated 12* June. 2025

The

creditors of ALOHA INTERNATIONAL BREWPUB PRIVATE LIMITED are hereby called upon to submit their claims with proof on or before

26th June, 2025 to the interim resolution professional at the address mentioned against entry No. 10.

The

financial creditors shall submit their claims with proof by electronic means only. All other creditors may submit the claims with proof in person, by

post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice of authorised representative from among
insolvency professionals listed against entry No.13 to act as authorised representative of the class [specify class] in Form CA.

Submission of false or misleading proofs of claim shall attract penalties

Date: 15" June, 2025
Place: Mumbai. \

Abhijit Gokhale,

Authorised IP/ Director,

Orion Resolution & Turnaround Private Limited

Interim Resolution Professional of Aloha International Brewpub Private Limited
Registration No. of IPE- IBBI/IPE-0089/IPA-3/2023-24/50066

Registration No. as an IP — ICAI/IPE/0016

Registered Address: 811,8th Floor, Meadows, Sahar Plaza Complex, Off. ] B Nagar/Chakala
Metro Station, Andheri — Kurla Road, Andheri East, Mumbai - 400059.

Registered Email Id of IPE: ipe@orionipe.com

Process specific e-mail ID for correspondence: cirp.aibpl@gmail.com

AFA valid upto 3 1st December, 2025
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ASBA*

*Applications Supported by Blocked Amount
(*ASBA") is a better way of applying to offers by
simply blocking the fund in the bank account.
For further details, check section on ASBA.,
Mandatory in public issues.

Mo cheque will be accepted.

Simple, Safe, Smart
way of Application!!!

LI

LIWYFIED PR VAT ANTERFADE

Circular Mo. 3 of 2023 dated March 28, 2023,

pumbrer: 18001 2011 740 and mal id: ipo. upsEinpel. org. i,

In case of any revision in the Price Band, the Bid/Offer Period will be extended by at leas! three additional Working Days after such revision of the Price Band, subject 1o the Bid/Offer
Period not exceeding 10 Working Days. Incases of force majeure, banking strike or similar unforeseen circumstances, our Company may, in consultation with the BRLMs, for reasons
to be recorded inwriting, extend the Bid'Ofer Period for a ménimurm of one Working Day, subiect o the Bidf Offer Period not excesding 10 Worldng Days. &ny revision in the Price Band
and the revised Bad/Offer Period, if applicable, will be widety disseminated by nolification 1o the Stock Exchanges, by issuna a public nobice, and also by indicating the change on the
respective websies of the BRLMs and at the ferminals of the Syndicate Membsers and by inbmation o the other Designated Inlermedianes and the Sponsor Banks, &3 applicable.

The Offer is being made through the Book Busding Procass, interms of Rule 19(2)(b) of the Secunties Contracts (Regulation) Rules, 1857, as amended (“SCRR") read wilth Regulation
31 of the SEBI ICDR Reguations and in compliance with Regulation 6(1) of the SEBI ICDR Regulations, whersin not more than 50% of the Offer shall be available for allecation on a
proporionate basis (o Qualified Instutional Buyers | *QIBs”, and such portion, the “QIB Portion”), provided that owr Campany may, in consultation with the BRLMs, allocate ug to 60%
of the CHE Portion to Anchor Investors on a discretionary basis, in accordance with the SEBI ICDR Regulations {the *Anchor Investor Portion”), of which one-third shall be reserved
fior domastic Mutual Funds, subject to valid Bids being received from domestic Mutual Funds at or above the Anchor Invastor Allocation Price, in accordance with the SEBI ICDR
Regulations. In the event of under-subscription or non-allocation in the Anchor Investor Portion, the batance equily shares of face value T1 each of our Company shall be added lo the
remaining CIB Portion ("Net QIB Portion™). Further, 5% of tha Net QIB Partion shall ba available for allocation on a proportionate basis only 1o Mutual Funds, and the remainder of the
Mt QIB Portion shall be available for allocation an a proportionate basis 1o all Q18s, including Mutual Funds, subject o valid Bids being recaived at or above the Offer Price. However, if
the aggregate demand from the Mulual Funds is less than 5% of the Net QIB Pordion, the balance equily shares of face value €1 each available for allocation will be added to the
ramaining Q1B Portion for propordionate allocation to QIBS. Further, not less than 15% of the Offer shall be available for allecation to Non-Institutional Bidders in accordancs with the
SEBI ICDR Regulations, subject to vald Bids being received at or above the Offer Price, out of which (a) one-third of such portion shall be resersed for Bidders with application size of
mra than 0,20 milkon and up to 1.00 million; and (b} tvo-thirds of such portion shall be resarved for Biddars with application size of more than 3100 million, provided that the
unsubscnbed portion in either of such sub-categones may be allocated to Bidders in the oiher sub-category of Mon-Inslitutiona Bidders; and nof less than 35% of the Offer shall be
available for aflocation to Retail Individual Bidders in accordance with tha SEBI ICDR Regulations, subsect o valid Bids being received at or above the Offer Price. All Biddars (excapt
Anchor Investors) are mandatonly required to ufilize the Application Supported by Blocked Amount (*ASBA™) process by providing details of their respective ASBA accounis and UP| 1D
in case of UPI Bidders uzing the UPI Mechaniesm, as apglicable, pursuant fo which their comesponding Bid Amount will be blocked by the Self Cerlified Synmdicate Banks ("SCSBs™) or
by the Sponsor Banks under the UP| Mechanism, as the case may be, to the extent of the reéspactive Bid Amounts. Anchor Investors ane not permitted 1o participate in the Offer throwgh
the ASEA process. Foriunherdetails, see "Offer Procedure™ on page 506 of the RHE.

Bidders/Applicants should ensure that DP ID, PAN and the Client ID and UPI ID (for UP| Bidders bidding through UPI Mechanism) are correctly filled in the Bid cum
Application Form. The DP |D, PAN and Client ID provided in the Bid cum Application Form should match with the DP |D, PAN, Client ID and UPI 1D available (for UP| Bidders
bidding through the UPI Mechanism) in the Depository database, otherwise, the Bid cum Application Form is liable to be rejected, Bidders! Applicants should ensure that
the beneficiary account provided in the Bid cum Application Form is active. Bidders/Applicants should note that on the basis of the PAN, DP ID, Client 1D and UPI 1D {for
UPI Bidders bidding through the UPI mechanism) as provided in the Bid cum Application Form, the Bidder'Applicant may be deemed to have authorized the Depositories
to provide to the Registrar to the Offer, any requested Demographic Details of the Bidder/Applicant as available on the records of the depositories. These Demographic
Details may be used, among other things. for giving Allotment Advice or unblocking of ASBA Account or for other correspondenceis) related to the Offer.
BiddersiApplicants are advised to update any changes to their Demographic Details as available in the records of the Depository Participant to ensure accuracy of
records. Any delay resulting from failure to update the Demographic Details would be at the Bidders/Applicants’ sole risk.

| BOOK RUNNING LEAD MANAGERS
IHIFL CAPITAL I‘AXIS CAPITAL ACITC Secuiis
IFL Capital Services Limited Axis Capital Limited CLSA India Private Limited

{formerly known as IFL Securifies Limited)

24th Floor, One Lodha Place,

Senapati Bapat Marg, Lower Parel (West),

Mumiai 400 013 Maharashira, India

Tal: +21 22 4646 4728

E-mail: oswalpumps ipoliificap.com

Website: www.iflcap.com

Investor grievance e-mail: ig.ibi@iflcap.com
Contact person: Yogesh Malpani Pawan Kumar Jain
SEBI registration no.: INMOODO1 0240

15! floor, Axis Houze,

Pandurang Budhkar Marg,

Warli, Murmbal 400 025 Maharashira, India
Tel: #91 22 4325 2183

E-mail: cawalpumps.iprifariscag.in
Website: wwww axiscapital.com

Investor grievance e-mail:
complaints@@axiscap.in

Contact parson: Jigar Jain

SEBl registration mo.: INMIOD012029

&F Dalamal Houze, Marman Point
Mumbai 400 121 Maharashira, India
Tel: +81 22 6650 5050

E-mail: oswalpumps ipoiclsa.com
Websita: www.india clsa.com
Investor grievance e-mail:

invesior helpdeskiilclsa, com

Contact person: Prachl Chandgathia!
Purab Sharma

SEBI registration no.: INMOOO0I0619

UPl-Now available in ASBA for Retail Individual Bidders and Non Institutional Bidders applying in public issues where the application amount is up to T0.50 million, applying through Registered Brokers, Syndicate, CDPs & RTAs. Retail Individual Bidders
and Non-Institutional Bidders also have the option to submit the application directly to the ASBA Bank (5C5Es) or to use the facility of linked online trading, demat and bank account. Investors are required to ensure that the bank account used for bidding
iz linked to their PAN. Bidders must ensure that their PAN is linked with Aadhaar and are in compliance with CBDT notification dated February 13, 2020 and press release dated June 25, 2021 read with press release dated September 17, 2021, CEDT

ASEAhas to be avaled by all the imvestors excepl Anchor invastors, UP may be avaited by (i Refall individual Investors in the Rietai Category, (i) Mon-istifibional inveslors with an application s@e of wg to 0,30 miton i the Non-Insiitutional Porfion. For details on the A58A and UPY procass, please
refer to the detalls given in he Bid Cum Appicalion Form and abrdged prospeclus and also pleass refer lo the ssction “Offer Procedure” on page 506 of the RHP The process Is also availalis on the website of Assodiation of Investment Bankers of india (“AIBI") and Stock Exchanges and in the
General Information Document. The Bid Cum Appiication Form and the Abnoged Prospecius can be downioadad from the webziles of BSE Limited ["BSE’] and Nafional Stock Exchange of india Limited ["NSE”, and togetherwith B3E. the “Stock Exchanges”) and can be oblaimed from the Ksr of banks
that is dispiayed on fe websie of SEBI &t www.seli govivsebiweh'otherDiherdchion. do?doRecognizedFp=yes&immia=235 and Ripswaw. seli govin'sshiweb/'otherOferfichion. do "doRecogrisedrpi=yes Antmid=43, respeciively 85 updaied from fme to fime. Forfhe izt of VPl apps and banks
thve an (PO, piease refierto the fimk; wiww sebigovin, UPT Bidders Bigiing wsing the U Mechanism may appdy through the SCSBS and mobie appiications whose names appear on the website of SEBT a5 updated from Mme o lime. HODFC Banmk Limited and Axis Bank Limited have bean appoinlad as
the Sponsor Banks for the Offer, in accordance with e reguirements of SEBI cirewiar dated Novemnber 7, 2078 az amended. For Offer refated gueries, pleaze condact the BRLMz on their respective emai I1Ds as mentioned befow. For UPT redsfed quenes, imvesiors can contact NPCT &t the toll free

Investors must ensure that their PAN is linked with Aadhaar and are in compliance with the nofification issued by Central Board of Direct Taxes notification dated
February 13, 2020 and read with press releases dated June 25, 2021, September 17, 2021 and March 28, 2023 and any subsequent press releases inthis regard.
CONTENTS OF THE MEMORANDUM OF ASSOCIATION OF OUR COMPANY AS REGARDS ITS OBJECTS: For information on the main objects of our Company, imvestors are
requestad to saa "History and Certain Corporate Matters - Main objects of our Company” on paga 306 of the RHP. The Mamorandum of Association of our Company is a matarial
document farinspachon in relation o the Ofer. For further details, see “Material Contracts and Documents for Inspection” on page 567 of the RHP

LIABILITY OF THE MEMBERS OF OUR COMPANY: Limited by shares.

AMOUNT OF SHARE CAPITAL OF OUR COMPANY AND CAPITAL STRUCTURE: As on the date of the RHP. tha authorised share capital of our Company s ¥ 120,000,000 divided
inta 120,000,000 Equity Shares of face value of 1 each. The issued. subscribed and paid-up Equity share capital of our Company is 09 482 300 divided into 99 482, 300 Equity
Shares of face value of ¥1 each, For details of the capital strecture of the Company, see " Capital Structure” on page 102 of the RHP,

NAMES OF THE INITIAL SIGNATORIES TO THE MEMORANDUM OF ASSOCIATION OF THE COMPANY AND THE NUMBER OF EQUITY SHARES SUBSCRIBED BY THEM:
The initial signatonies of the Memorandum of Association of the Cormpany were Padam Sain Gupla - 4,000 equity shares of face valse <10 each, Rajev Gupta - 4,000 equaly sharas of
face value T10 each and Ranbir Gupta - 2,000 equity shares of face value 10 each. For details of the share capital history and capital strecture of our Company, see "Capital
Structure” on page 102 ofthe RHP,

LISTING: Tha aquity shares of face value T1 each that will ba offarad through the Red Hemng Prospactus are proposed (0 be listed on the Siock Exchanges. Our Company has
received in-principle’ approvals from BSE and NSE for the listing of the equity shares of face value 1 each pursuant fo theirletters each dated Novernber 28, 2024, For the purposes of
the Offer, the Designated Stock Exchange shall be NSE. A signed copy of the Red Herring Prospacius and the Prospactus shall be defivered 1o the RoC for filing in accordance with
Section 26(4) and Section 32 of the Companies Act, 2013. For details of the matenal contracts and documents that will be available for inspection from the date of the Red Heming
Prospectus up tothe Bid! Offer Closing Date, see “Material Contracts and Documents for Inspection™on page 567 of the RHP.

DISCLAIMER CLAUSE OF SECURITIES AND EXCHANGE BOARD OF INDIA (“SEBI”): SEBI only gives itz chservations on the offer documents and this does not constifute
approval of either the Offar or the specified sacurites stated in the Offer Document. The investors are advised to refer to page 477 of the RHP for the full text of the disclaimer clause of
SEBI.

DISCLAIMER CLALUSE OF BSE: It is to ba distinclly understood that the permission given by BSE Limited should nol in any way be deemed or construed that the RHP has been
clearad or approvied by BSE Limited nor does it certify the correciness or completeness of any of the comtents of the RHP. The investors are advised to refer 1o the page 480 of the RHP
fior the full text of the disclaimer dause of BSE

DISCLAIMER CLAUSE OF NSE (the Designated Stock Exchange): Itis io be distinctly understond that the permission given by MSE should notinany way be deemed or construad
that the Offer Document has been cleared or approved by MSE nor does it cerlify the cormactness or completeness of any of the contents of the Offer Document. The investors are
advised 1o rafer to page 480 af the RHP for the full taxt of the disclaimer clause of NSE.

GEMNERAL RISKS: Invastmants in aquity and equity-related securities involve a degrae of risk and investors should not invest any funds in the Offer unless they can afford to take the
risk of losing their entire invasiment, Imestors are advised 1o read the risk factors carefully before taking an invesiment decision in the Offer. For taking an investment decision,
investars must rely on their own examination of our Company and the Cffer. including the nsks mvolved. The equity shares of face value ¥ each in the Offer have not been
recommended or approved by the SEBI, nor does SEBI guarantes the accuracy or adequacy of the contants of this advertisement. Specific attention of the investors is invited 1o “Risk
Factors" onpage 33 of the RHPF.

| REGISTRAR TO THE OFFER

(¢) MUFG

MUFG Intime India Private Limited
(farmerly Link intime India Private Limited)
=101, 247 Park, L B 5 Marg, Vikhroli (West),
Murmbai 400 083 Maharashira, India

Tal: + 31 810 811 4949

E-mail: oswalpumps.ipo@linkintime couin
Website: www linkintime.co.in

Investor grievance e-mail:

oswalpumps ipo@linkintme.co.in

Contact person: Shanii Gopalkrishnan
SEBI registration no.: INROOOOO405E

~’ huvama

Muvama Wealth Management Limited
801-804, Wing A, Building Mo. 3, [nspira BKC
5 Block, Bandra Kurla Complex, Bandra East,
Mumbai 400 051 Maharashira, India

Tel: +91 22 4009 4400

E-mail: oswalpumpsi@nuvama.com
Website: www.nuvama.com

Investor grievance e-mail:
customersarvice. mbEinuvama.com

Contact person: Lokesh Shah

SEBI registration na.: INMODD013004

IJM FINANCIAL

JM Financial Limited

Tth Floor, Cnengy, Appasahel Marathe Marg
Prabhadevi, Mumbai 400 025
Maharashira, India

Tel; 451 22 6630 3030

E-mail: oswalpemps.ipo@jmil.com
Website: www jmfl.com

Investor grievance e-mail:
grievance.ibdi@imil.com

Contact person: Prachee Dhuri

SEBI registration no.: INMODODT0351

! COMPANY SECRETARY AND COMPLIANCE OFFICER

Anish Kumar, Oswal Pumps Limited
Cswal Estate, NH-1, Kutall Road, P. O, Kutai, District Kamal Haryana 132 037, India. Tel: +81 18 &350 0307; E-mail: mueslmelahms@nswalpumps com

Bidders are advised to contact the Company Secretary and Compliance Officer andior the Registrar to the Offer in case of any pre-0Ofer or post-Ofer related grievances such as non-receipt of letiers of Allotment, non-credit of Allotied Equity Shares in the respeclive beneficiary acoount, non-receipt of refund orders, non-receipt of funds by elecironic mode, eic.,

For all Offer related queries and for redressal of complaints, Investors may also write tothe BRLMs

AVAILABILITY OF THE RHP: investors are advised fo refer to the RHP and the "Risk Factors” on page 33 of the RHP before applying in the Offer. & copy of the RHP will be made
available on the website of SEBI at www sebi.govin and is available on the websites of the BRLMs, IFL Capital Services Limited {formedy known as (1AL Secunfies Limifed) al
wwwiificap.com, Axis Capital Limited at www.axiscapital.coln, CLSA India Private Limited at www.india.clsa.com, M Financial Limited at waw jmfl.com and Nuvama Waalth
Management Limited at www.nuvama.com and at the website of the Company, Oswal Pumps Limited at www.oswalpurmps.com and the websites of the Stock Exchanges, for BSE at
www_bssindia.com and for NSE Limited at www.nseindia, com

AVAILABILITY OF THE ABRIDGED PROSPECTUS: A copy of the Abrdged Prospectus shall be available on the website of the Company, the BRLMs and the Registrar o the Offer at
WA oswalpumps. com, wan iflcap.com, wanw axiscapital coin, www.india cisa.com; weoa jmifl.com and wawnuvama.com and wenw linkintime co.in, respectivaly.

AVAILABILITY OF BID CUM APPLICATION FORM: Bid cum Application Form can be obdained from the Registered Office of our Company, OSWAL PUMPS LIMITED: Tel 421 1B
4350 0307; BRLMs; [IFL Capital Senaces Limied (formedy known as NFL Secuniies Limifed), Tel- #91 22 4646 4728; Axis Capital Limited, Tel: #81 22 4326 2183; CL3A India Private
Lirmited, Tel: +81 22 6650 S050; JM Financial Limded, Tel: +81 22 6630 3030 and Nuvama Wealth Management Limited, Tel; +31 22 40094400 and Syndicate Members: JM Financial
Services Limilad, Telaphone: +31 22 6136 3400 and Nuvama Wealth Managemant Limited, Tel: +81 22 4008 4400, Reqistared Brokers, SCSBs, Designated RTA Locations and
Designated COF Leocations for pariicipating in the Offer. Bid cum Application Forms will also be available on the websites of the Stock Exchanges at www.bseindia.com and

Securiies Limited, |DBl Capital Markeis and Secunties Lid., IIFL Capital Services Limited, Innovate Securnfies Pvt Limited, Jhaven Securibies, JM Financia Services Limited,
Jobanpulra Fiscal Services Pt Limited, Kalpatary Muliplier Limeted, Kantilal Chhagantal Securbes P, Lid., Keynole Capital Limited, KJIMC Capital Market Services Limited, KJMC
Capifal Markets Ltd., Kotak Securities Limifed, Lakshmishres Investment & Securites Pyt Limited, LKP Sacurities Limited, Marwadi Shares & Finance, Molilal Oswal Financial
senvicesLimited, Patel Wealth Advisors Pt Limited, Prabhudas Lilladher Pyt Limited, Pravin Ratiial Shiare & Stock Brokers Limited, Refigare Broking Ltd., RR Equity Brokers P, Lid.,
SBICAP Securiies Limited, Sharekhan Limited, SMC Global Secunties Limited, Systemalix Shares and Stock Brokers Lid., Tanna Financial Services, Tradebulls Sscurities Limited,
Viren M Shah and Yes Securitias (India) Limidad.
ESCOW COLLECTION BANK: HOFC Bank Limited | REFUND BANK: HDFC Bank Limited | PUBLIC OFFER ACCOUNT BANK: Axiz Bank Limsted | SPONSOR BANKS: HOFC
Bank Limited and Axis Bank Limited
UPI: UPI Bidders can alse Bid through UP Machanism.
All capitalised terms used herein and not specifically defined shall have the same meaning as ascribed to them Inthe RHP.
For OSWAL PUMPS LIMITED
Un behalf of the Board of Direciors

www nseindia.comand at all the Designated Branches of SC5Bs, the listofwhsch is available on the websites of the Stock Exchanges and SEBI.

SUB-SYNDICATE MEMBERS: Axis Securities Limited. Almondz Global Securities Lid., Anand Rathi Share & Stock Brokers Limited, Anand Share Consultancy, ANS Pyl Limitad,
Ashwani Dandia & Co, Cenfrum Broking Lid., Eurekha Stock & Share Brokers Ltd., G Baj & Co. [Consultants) Limited, Globe Capital Markets Lid,, HOFC Securities Lid., ICEC]

Place: Haryana
Date: June 14, 2025

adi-
Anish Kumar
Company Secretary and Compliance Officer

OSWAL PUMPS LIMITED is propasing, subject to receipl of requisits approvals, market conditions and other considerations, to make an initial public offer of its Equity Shares and has filad a red herring prospecius dated June 7, 2025 with the RoC. The RHP read with the the Fiest Addendum and the Second Addendum is made available on the website of the SEBI al
ww. 5edi,gov.in as well as on the websie of the BRLMs Le., IFL Capital Services Limded (formedy known as IFL Securities Limited) al waww.ificap.com, Axis Capatal Limeted at www.axiscapital.couin, CLSA India Private Limited at www.india clsa.com, JM Financial Limied at waw, jmil.com and Nuvama Wealth Managemant Limited at www.nuvama.com, the websile of
thve WSE atwww.nszindia.com and the website of the BSE at www bseindia.com and the website of the Company &t www.oswalpumps.com. Any potential investor should note that investment in equity shares involves a high degree of risk and for details relating to such risks, please see the section “Risk Factors "on page 33 of the RHF. Potential investors should nof rely
on the DRHP for making any investment decision but showld onby rety on the information included in the RHP filed by the Gompany with the RoC.
The Equity Shares offered in the Offer have not been and will not be registered under the U.S. Securities Act of 1933, a5 amended ("U.S. Securities Act”). or any sltate securities laws in the United Stales, and unless so regestered may nol be offerad or sold within the Uniled States, excepl pursuant o an exemplion from, or in & ransaction nol subject 1o, the regestration

requirements of the U, 5. Secunfies Aol and appdicable stale securities aws, Accordingly, such Equity Shares ars being offered and sold outside of the United States in offshore transactons in refiance on Reguiation 5 under the U.S. Securites Act and the applicable laws of the jurisdiction whers those offers and sales ocour,
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NATIONAL COUNCIL OF EDUCATIONAL RESEARCH AND TRAINING

Sri Aurobindo Marg, New Delhi-110016, www.ncert.nic.in
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IN THE COURT OF THE CITY CIVIL SESSI0ONS JUDGE AT BANGALORE
(CCH - 76) 0.5.ND.6703/2024
Betwean M/s. PNB MetLife India Insurance Co. Ltd.
Reprasented by its Authorzed Representatve..................... Plaintiff and
g gy R A U (UL R L P DR Defendant

Whereas, the above suitis fied by the platndiff under Order Vil Rule 1 read with section 26 of the
Codé of Coill Procadurs Tor recovery of monay of Re.3,35, 2100 (Rupees Three Lakhs Thirty
Five Thousand Two Hundréd and Ten Only) glang with inleresl theraon at 12% per annum
from the dake of sui till the payment thareof against you. The Defendant Ms. Supriya Singh, Dia
Surander Sngh, 15 aresident of Dethi having address at BZ-B-61, Vijay Enclave, Palam, Dalki-
110045, You e hereby simmoned fo appearin Hhis courd in persan o through an Advocate duly
instructed or through some ang suthorized by law bo act for wou in this case, at 11,00 AMin the
farenaon on 1807 2025, IF wou fail fo o0 fo-appesr on fhe said date a3 direcied by the cour,
withowtany furlhernofice, the suifwill be dealtwith, heard and decided on mentsin vour absence,
Izsisad under my hand and the seaf of this courl on 02nd day of June, 2025

Adwocate Tor Plamb

Mr. Susheal Shankar, Adwocate, #11, 218t Cross
Arshay Nagar, 2nd Block, Ramamurihy Nagar,
Cff T.C. Palaya Road, Bengaluru, Kamataka

Fin Code — 560016

By Order of the Cour
Assistant Regisirar,
City Civil Caurt, Bangatare,
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Reg. Office: Village Tangori, Banur, Mohali, Punjab-140 601
C P C A P ITAL Corp. Off.: CP Tower-1, Road No-1, IPIA, Kota, Rajasthan 324005
+91-744 3559282 | CIN: L64990PB2000PLC054497
Email: investors@cpil.in | Website: www.cpil.in

Limited
(Erstwhile Career Point Limited)

LOST & FOUND

NOTICE is hereby given to the public at large that the Original Certificate of Registration
("CoR")/document bearing NBFC License No.: CHA12062 dated 01/04/2025, issued by the
Reserve Bank of India, New Delhi (Regional Office) in favor of CP Capital Limited, having its
Registered Office at Village Tangori, Banur, Mohali, Punjab — 140601, has been inadvertently
lost/misplaced during postal delivery by India Post in the area of Village Tangori, Banur,

Mohali, Punjab — 140601.

It is earnestly requested that any person/institution who may find the said Certificate of
Registration to kindly return it to the company at the address given below or contact us

immediately at:

CP Capital limited c/o Career Point Gurukul, Village Tangori, Banur, Mohali, Punjab — 140601

Contact No. 9352648690, 9887848785

E-mail- manish.binju@cpuniverse.in, manmohan@cpuniverse.in
*A reward will be given as atoken of appreciation to the person returning the certificate.

WARNING It is hereby cautioned against any possible misuse or misrepresentation involving
the lost Certificate of Registration/document. Any such misuse will be considered illegal and

reported to the appropriate authorities.

We sincerely appreciate your cooperation in this matter.
For CP Capital Limited

Manish Binju

(Authorized Signatory)

cannot modify it subsequently.

vote at the AGM.

DATE: 15/06/2025

FAMILY CARE HOSPITALS LIMITED

(Formally Known as Scandent Imaging Limited)
Registered Office; Plof Mo, A 357, Foad Mo. 28, Wagle Indusinal Esfate, MIDC,
Thane (W], - 400604, Tel No: 02241842201,
CIN: LO3000MHIDPLEDE034Z; Email: cescandentimgmail com
Website: waww familycarahospilals com

NOTICE OF POSTAL BALLOT & E-VOTING INFORMATION

Mernbers of tha Company ara hereby informead that pursuant to Section 108 and 110 and
odher applicable provisiong, If amy, of the Companies Act, 2013 (the “Act”) and Rwle 20 and
22 of the Companies (Management and Administration) Rufes, 2014 and the General
Circular Nos. 142020 dated Apnt 8, 2020, 17/2020 dated April 13, 2020, 20/2020 dated
May 5, 2020 and subsequent circulars issued in this regard, the latest being circular no.
092023 dated September 25, 2023 issued by the Ministry of Corporate Afairs {collsctively
callad *MCA Circulars™), the Company has sant the Notice on June 13,2025, only through
efectronic mode, io those Members whose e-mail aiddresses are registered with the
Company/RTA Depositonies and whosa names are recorded in the Register of Members
of the Company or Register of Benaficial Ownars maintained by the Depositories as on
Friday, May 16, 2025 {*Cut-off date™). Accordingly. physical copy of the Notice along with
Postal Ballol Form and pre-paid business reply envelope has not been sent to the
Members for this Postal Ballol. Netice is haraby given that Family Care Hospitais Limited
(the *Company”} is-seeking approvat of the Mambers of the Company by way of Postal
Baliot throwgh Remote E-vobng on the following resolutions:

. Description of the Resalution(s) Type of

No. Resolution

1 |lesue Of Securities On A Praferential Bazis apecial
Fesolution

2 |increase The Auihorized Share: Capital OFf The Company And| Ordenary

Consequential Amendment In Memorandum OF Association Of The| Resodulion
Company

3 |Approval Of The Related Party Transactions Proposed To Be Entered| Ordinary
By The Company During The Financial Year 2025-26 With Onelifa) Resolulion
Capital Advisors Limited
4 Approval OF The Related Party Transactions Proposed To Ba Entered] Ordinary
By The Company During The Financial Year 2025-26 With Dealmoney| Fesofution
Distribution And E-Marketing Private Limited

b e e B A T e e B e Y A e L e e e e AR e ) T AP ey

5 |Approval Of The Related Party Transactions Proposed To Be Enterad
By The Company During The Financial Year 2025-26 With Deatmonay| Resofution
Commodiies Private Limited (Merged With Dealmoney Securntes
Private Limited

6 |Approval Of The Related Parly Transaclions Proposed To Be Entered
By The Company During: The Financial Year 2025-26 With Sarsan| Rescdution
Securities Private Limited
The Natice of Pastal Ballet ("Natice™) is avadable on the website of tha Company at
wwws famivcarehiospitats.com and on the website of Mis, Purva Sharegistry (india) Pyt
Lid. Registrar & Transfer Agent of the Company (RTA) at hitps:\evobing, punvashare com! ,
website of Stock Exchanges at wwww.bseindia.com.The Company has engaged the
services of Purva Sharegisiny (india) Pyl Lid, to provide remote e-voting facilify,

The remote e-voting facility wil be available during the following period;

Commencement of Remote e-Voting | June 14, 2025 (Saturday) (at 9:00 AM)
ﬁumpletinn of Remote e-‘v.l'u-ting JuI].r13 2025 (Sunday) (at 5.00 pm)

o —

Please note that communication of assent o dissent of the members would only take placa

through the remote e-woling system. The voling rghts of the members shall be in

propartion (o the shares hald by them in paid-ug equily share capital of the company as on

ihe cut-off date. & person who i not @ member as on cut-off date should freat this Notice for

information purpose only. Once the vobe on a resolution is cast, members shall not be

allowed 1o change il subsequantly, Tha remota e-voting shall nod be allowed bayond 5:00

P.Mon July 13, 2025 (Sunday) and the remote e-voling module shall be disabled by Purva

sharegisiny lindia) Pvi Lid ihereafter

Members who have not regesterad their email 1D are requested 1o register the same in the

following mannes:

a) Members holding shares in physical mode and who have not registered/updated
their email 1D with the Company are requested o registanupdate their email IDwith
Purva Sharagistry (India) Pvi. Lid by sending duly signed request letier ai
supporifpurvashare,.com with details of folio number and attaching a self-attested
copy of PAN card
B} Mambars holding shares in dematerialised mode ara requested to register/update

their emai |D with the relevant Depository. Participant with whom they maintain
their dermat accountis),

Tha Board of Directors of the Company has appointed M's M Siroya and Company,

ompany Secrelanes, as the Scrulinizer to conduct the-postal betiol through remote e-

vobing process in a fairand iransparent manner

The result of postal ballot will be announced within two working days from the data of

paszsing the reschutions. The said resulls along wilh the Scrubnizer's Repori would be

intimatad o BSE Limitad and will also be uploaded on the Company's website at

wiww. familycarahospitais com and on the websita of Purva Sharagistry (India) Pt Lid

hitps:evoting purvashare comy.

Incase of any queries pertaining to e-vobing, you may refer fo Freguently Asked Questions

(FAQ's) section available on Purva Sharegistry (India) Pvt. Lid website

hitps:evoling pursashare com' Forany gievances related toremote e-voding contact Mr.

Bhushan Chandratra at Unit no, 9 Shiv Shakti ind. Esit ) R, Boricha Marng, Lower Parel (E)

Murnbal 400011, Tel. No.: 81 80825 21691, E-mail: supportilipurvashars com
For Family Care Hospitals Limited
Sdi-
Suchit Raghunath Modshing
Place; Thane Whale Time Director

Date: 15" June, 2025 DIN: 10974577

“"IMPORTANT"™

Whilst care is taken prior to
acceptance of advertising
copy, itis not possible to verify
its contents. The Indian
Express (P) Limited cannot
be held responsible for such
contents, nor for any loss or
damage incurred as a result of
transactions with companies,
associations or individuals
advertising in its newspapers
or Publications. We therefore
recommend that readers
make necessary inquiries
before sending any monies
or entering into any
agreements with advertisers
or otherwise acting on an
advertisement in any
manner whatsoever.

days inclusive).

Manner of joining the AGM

Pune
14* June, 2025

MnnuLEX
MODULEX CONSTRUCTION TECHNOLOGIES LIMITED

Regd Office: A 82, MIDC Industrial Estate, Indapur, Pune - 413 132
Tel: +91 02111 299061 Email id: compliance@modulex.in Website: www.modulex.in

NOTICE OF 52"° ANNUAL GENERAL MEETING, E-VOTING INFORMATION AND BOOK CLOSURE DATES
NOTICE is hereby given that the 52" Annual General Meeting (AGM) of the Company is scheduled to be held on Thursday, 10" July, 2025
at 01.00 p.m. through Video Conferencing.
In accordance with the circulars issued by the Ministry of Corporate Affairs and Circular issued by the Securities Exchange Board of India,
The Notice of AGM, Annual Report have been sent in electronic mode to Members whose e-mail IDs are registered with the Company or
the Depository Participant(s). The dispatch of the notice of the AGM and Annual Report was completed on Saturday, 14" June, 2025. The
notice of the AGM and annual report for the Financial Year 2024-25 will also be available on the Company’s website at www.modulex.in,
on the website of the Bombay Stock Exchange Limited at www.bseindia.com and on the website of Central Depository Services (India)
Limited (CDSL) at www.cdslindia.com. Members who did not receive the Annual Report, may download it from the Company’s website or
may request for a copy of the same by writing to the Company Secretary at the Registered Office of the Company and / or by sending an
email to company.secretary@modulex.in. In accordance with Regulation 36(1)(b) of the SEBI (Listing Obligations and Disclosure Require-
ments) Regulations, 2015, the Company is also sending a letter to Shareholders whose e-mail addresses are not registered with Company
/ Registrar / DP providing the weblink and QR Code of Company’s website from where the Annual Report for FY 2024-25 can be accessed.
INSTRUCTIONS FOR REMOTE E-VOTING AND E-VOTING DURING AGM
Pursuant to Section 108 of the Companies Act, 2013 read with Rule 20 of the Companies (Management and Administration) Rules, 2014
and Regulation 44 of SEBI (Listing Obligations and Disclosure Requirements) Regulations, 2015, the Company is pleased to provide the
facility to Members to exercise their right to vote by electronic means on resolutions proposed to be passed at the AGM. Members hold-
ing shares either in physical form or dematerialized form, as on cut-off date i.e. 03 July, 2025 are eligible to cast their vote electronically
through electronic voting system (remote e-voting) provided by CDSL at www.evotingindia.com.
A person whose name is recorded in the Register of Members or in the Register of Beneficial Owners maintained by the Depositories as
on the cut-off date only shall be entitled to avail the facility of remote e-voting. All the Members are hereby informed that the Ordinary
Business(es) and Special Business(es), as set out in notice of AGM will be transacted through voting by electronic means only.
The remote e-voting period will commence at 9.00 a.m. on 07t July, 2025 and will end at 5.00 p.m. on 09* July, 2025. The remote e-vot-
ing module shall be disabled for voting at 5.00 pm on 09" July, 2025. Once the vote on a resolution is cast by the member, the member

Members who have acquired shares after dispatch of notice of AGM and annual report but before the cut-off date, may obtain the USER
ID and Password by sending a request at helpdesk.evoting@cdslindia.com or company.secretary@modulex.in . However, if a person is

CIN: L25999PN1973PLC182679

already registered with CDSL for remote e-voting then you may use your existing USER ID and Password and cast their vote.
Members attending the AGM who have not cast their vote by remote e-voting shall be eligible to cast their vote through e-voting during
the AGM. Members who have voted through remote e-voting shall be eligible to attend the AGM, however, they shall not be eligible to

The procedure of electronic voting is available in the Notice of the 52" AGM as well as in the email sent to the Members by Purva
Sharegistry (India) Private Limited. In case of any queries/grievances pertaining to e- voting may be addressed to Ms. Bhoomi Mewa-
da, (Company Secretary and Compliance Officer) at the designated email ID: company.secretary@modulex.in or you may refer to the
‘Frequently Asked Questions’ (FAQs) section on website of Purva Sharegistry (India) Private Limited., Unit no. 9, Shiv Shakti Ind. Estt, J.R.
Boricha Marg, Lower Parel (East) Mumbai-400011, Email ID: support@purvashare.com.

The Register of Members and the Share Transfer books of the Company will remain closed from 03™ July, 2025 to 10% July, 2025 (both

Manner of registering / updating email addresses

Members holding shares in physical mode and who have not registered / updated their email addresses with the Company are requested
to update their email addresses by writing to the Company at company.secretary@modulex.in along with the copy of the signed request
letter mentioning the name and address of the Member, self-attested copy of the PAN card, and self-attested copy of any document (eg.:
Driving License, Election Identity Card, Passport) in support of the address of the Member. Members holding shares in dematerialized
mode are requested to register / update their email addresses with the relevant Depository Participants. In case of any queries / difficul-
ties in registering the e-mail address, Members may write to company.secretary@modulex.in.

A facility to attend the AGM through VC / OAVM is available through the CDSL e-voting system at www.evotingindia.com.

For Modulex Construction Technologies Limited
Sd/-

Bhoomi Mewada

Company Secretary and Compliance Officer
Membership No.A34561

FORM A - PUBLIC ANNOUNCEMENT

[Under Regulation & of the [nsaivency amd E&rlkmptcggﬂﬂa.rﬂ ol india
{Insafvanc sofution Process for Corporate Persons) Regulations. 2016)

FOR THE ATTENTION OF THE CREDITORS OF

ALOHA INTERNATIONAL EREWPUE PRIVATE LIMITED

RELEVANT PARTICULARS

1, | Marme of comporse desstor " Aloha Intemertional Brewpub Privrte Limited
2. | Date of incorporstion of corporate debior | 90 July, 3009
~3, | Authority ander which corporate debior is incomporated / [ ROCHMumbal

4, | Corporats iderity Na, / Limited Labily | USS200MH20IGRTCIZTITE

_ | dartfication Mo, of coportedebler |

5, | Addness of the mpgstend offios and B0, Crpstal Plaes, OppuSolitine Comporats Park,
prircapal office (if ard of coponste Chusleabs, Araiheri Easl, Murmibos Cly, Mumibai
chetalor h'lﬂl'lalﬁ:jl'l"lﬂ |I'l:iF.| ai-:'r:‘H‘Hq

& | Ireohency commencement date In | 12h June, 2025
respect of conporate debior

- | Estimated date of cleeura of Ireakency
| resoiution process
g, | Name and registration number of the
irsakency professional acting &S nteim
resohution prodessocal

| Gth December 2025, being 150 day from

| Inschency Commencemeant Date
Crricn Rasclution & Turmanund Private Limited
Registration Mo of IPE- IEBLPEODESAFA-3Y
R 2AS006E
Resgstration Mo as an IP - ICALPEADDLE

| Abhiit Goikhale, Authorzed 1P/ Direcice
Qnon ResolLtion & hn‘;arn-..l'r;:l Private Limied:
211, Meadows Sehar Plaes Sub ot A Bulding

g, | Acdness mnd emallof the itesim
resciution professional. & regstenad

| with the Board Mo, GAK Road Mext to Kohinoor Conbinental
hurshai A000ES
e b G L e e | Registred Emaibd: ; ipe@onionipe com
10| Askchnesss s el fo b used e Correspondence Address:

Crign Resalution & Turmsamurd Privsale Limited:
211, Meadows Sahar Plaza Suly Piol A Budoing,
Mo, 6 AR Bosd Mext 1o Kohinoor Coehneinis!
Murnbal 00055

| enrrespondEnce with the imerim
rEsrdLkon |.'|I'I'.I‘.E.'.°i?ii!'|l'ﬂ|

| Correspondence Emall ID: crp.sbpb@dmail com
11 | Last dere for suomssion of chims ZEth June, 2025
12 | Classes of creditons, if army. under clusa (b) of subsection (64 of Mot appicaike
| secton 21 ascertaingd by the interm resobtion professional |
T3] Narnes of insobwency Professionsls identifedg 10 act &5 Alithorssd Mot applicilie

| Repressntative of creditoes in & clss (Three rames for esch class) .
14.| (a) Relevant Forms and are | (=) Wed linke hitpes//ibigonn eny/home/ downloads
| Enveahle at [ fb) Mot applicabis

KnnaL . The Kerala Minerals and Metals Ltd

LA Giovt ol Kerala Underiaking), Sankammangalan Kollam 691 583

L e P g0 %
Fhone - 04 7-26512 1550 21

T, E-Minil i kmml com

TE HDEH HDTIGE '

"'-I'-ul Tt-m:li:-r ld ________________
1 EIIIEE HHML ?‘E'Ei-EI*IIII 1 For Suppl;r of & Ball Valve 35315 with Actuator |
7 |2025_KMML_T68956_1| For Fabricaton & ‘Suoply of FRP panels for Filtrate Thl-,kr-er
.'3 2025 _KMML_T69220_1| For the supply of Quick Opening Door for Rotary Digesier-4 1 I'I.Ins
(3075 KWL _TE9043 1| For the supply T FRE Stack
ﬂuruarq 130620258 Sl:hI Managing Director for The Kerala Minaorals and Matals l..'l:-l:l

Motice |5 heraby glven that the Natonal Company Law Tribunal has ordered the
commencemantof a corporats insalvency resalution process of the ALOHA INTERNATIONAL
BREWPUEB PRIVATE LIMITED vide crdar na. RERIR2TIMBIZ024 Dated 12° June, 2025
The creditors ALDHA INTERNATIONAL BREWPLUE PRIVATE LIMITED are herely called upan
1o subrmdt their claims with proofd on oof Belore 28" Juns, 2026 to (e inferiny resolution
professianal 8t the podress mentioned against entry %o. 10,
The financial craditors shall submit their claims with proof by elactronic means only, 88 othar
srediters may submit the clams with proof in person, by post o by electronic means.
Afinencial crediter beldnging to a class, as listed against the entry Mo, L2, shall indicate its
cholce of authorsed representative from: armong the thres msolvency professionats listed
agalnst entry Mo:13 to act as guthorised representative of the class [specify class| in Form
CAlMNotapplicable).
Submission of fakse or misleading proofs of claim shall attract penalties S/~
Date: 15" June, 2025 Abhijit Gokhale, Authorised IP/ Director,
Place; Mumbai, Drion Resolution & Turmaround Privata Limited
Intarim Resaburtion Professional of Aloha Intemational Brewpub Private Limited
Repistration Mo, of IPE- IBE/IPE-ODE0/IPE-3 202 3- 247 BO0EGE
Registration Mo, as an P - ICALAIPE/OO1E
Repgstered Address; B11,8th Floon, Meadows, Sahar Plasa Complax, O, 1 B Nagar/
Chakala Metrs Station, dndbien - Eurla Boad, Sndhen Esdst, Mumbai - 200084,
Registered Emall id of IPE: ipe@onionipe dom
Process specific e-mail ID for correspondence: cirp.aibiplEgmail.com
AFA valid ugto 3151 Decembear, 2025

LW:-~ GTT DATASOLUTIONS LIMITED

L] e g
""u"’ (formerly known as Cinerad Communications Limited)
Regd. Cifice: BD Burnds Sfeel, Bambazar Kolkala, 'West Bengal, Inda, . H0000T
Tetephone: PRG0S Contact Person: Mr Ebmbim Nimucheala, Compeery. Secretary & Compharcs Offcer
Emat inbfigrlata s, Webshe: wwwgtidataal, Gik: LEAENE 1565PLC2 18825

THE
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NOTICE OF POSTAL BALLOT AND E-VOTING INFORMATION

Notice is hereby given thatin accordance with section 108 and 110 of the Companies Act,
2013 ("the Act") read with Rules 20 and 22 of the Companies (Management and
Administration) Rules, 2014 as amended ("Rules"), Regulation 44 of SEBI (Listing
Obligations and Disclosure Requirement) Regulations, 2015, as amended ("Listing
Regulations"), Secretarial Standards - 2 issued by the Institute of Company Secretaries
of India ("SS-2") and the relaxations and clarifications issued by Ministry of Corporate
Affairs ("MCA") and Securities and Exchange Board of India ("SEBI") from time to time
vide their circulars and any other applicable provisions of the Act, rules, regulations,
circular and notifications (including any statutory modification(s) or re-enactment(s)
thereof for the time being in force), the approval of the members of GTT Data Solutions
Limited ("the Company") has been sought by way of postal ballot through electronic
means ("e-voting") on the resolutions as set out in the postal ballot notice dated June 13,
2025 ("Postal Ballot Notice") which has been dispatched electronically to those members
whose names appear in the Register of Members of the Company or in the Register of
Beneficial Owners maintained by the Depositories as on Friday, June 6, 2025 ("Cut-off
Date") and whose email address are registered with the Company / Registrar and Share
Transfer Agent / Depository Participants. The Company has completed the dispatch of
Postal Ballot Notice along with explanatory statements on Friday, June 13, 2025.

The Postal Ballot Notice is available on the website of the Company at www.gttdata.ai
and on the website of stock exchange at www.bseindia.com and on the website of
Central Depository Services (India) Limited ("CDSL") at www.evotingindia.com.

In accordance with the applicable MCA circulars, the Company is providing the facility to
exercise the right to vote on the resolution(s) proposed in the said Postal Ballot Notice
only by e-voting. The communication of the assent or dissent of the members would take
place through the e-voting system only. The Company has availed the services of CDSL
as the agency to provide the e-voting facility.

A person whose name is recorded in the Register of Members or in the Register of
beneficial Owners as on the Cut-Off Date only shall be entitled to avail the facility of e-
voting. Voting rights of member(s) / Beneficial Owner(s) for e-voting shall be in proportion
to their shares in the paid-up equity share capital of the Company as on the Cut-Off Date.
A person who becomes a member after the Cut-Off date should treat this notice for
information purpose only. Vote once casted by the members shall not be allowed to be
changed subsequently. The e-voting period is as follows:

*‘!‘ 20
Allied Blenders
& Distillers

Allied Blenders and Distillers Limited

CIN: L1551 IMHZ00BPLE 187 368
Registerad Office: 23400, Lamingbon Chambars. Laminglon Road.
MHimba - 200004, Incka
T +80 22 4300 1111, +91-Z2 B777 9777 F. #9122 G777 05
Emali : nfoflabdindia.com  Websile: wwwabdndia.com

NOTICE TO THE SHAREHOLDERS OF 17" ANNUAL GENERAL MEETING {AGM)

NOTICE is hesaby ghven thatthe 17 Annial Ganeral Meating CAGMT) al Allked Blenders and Dlasllum
Limited ["the Company’] wil be held on Tuesday July 08, 2025 af 0500 PM, (15T) through Video
Canferenca {"WC") Ceher Audio Visual Means ("0WWNT) In compliance wilh 1he spolicable provskns of
Ih Copmpsanazs Act, 2013 (e Act'hand {he Rules made thereunder, mead with the Minstry of Corparale
Affairs [MCA") Genaral Circular Kes. 142020 daied Aprd B 2030, 1772020 daied Aprl 13, 2020, 200
2000 clated Mary 5, 2020, 1072022 dated Decemoer 24, 2022, D023 caled Segherber 25, 2023 and
subseguent mowars issued i this regard, 1he latest beng 002024 dated Seplembar 18, 2024,
[Coflacivety refarred 1o as. “WMCA Ciroulans™,

I scorance wilh the aforesand MOA Croutars and Secunties and Exchange Boand (SEBF Chroutar
Wos. SEBIHO! CFONCKMD 1/ CIRSP202007% daled May 12, 2020, SEBVHVCFINCMD2ICIRF20E1M
datad danuary 15, 2001, SEBVHOVCFOC MDA CIRIPY 02262 dated May 13, X022, SERIHWCFDIPoD-
JPCIRA2023/4 daled January 5, 2023, SEBIHWCFOICFD-Pal-2PICIR20EAET dated Cclaber T,
2023 end SEBUVHOVCFOVCFD-Pal-2PACIR024(1 33 dated Ociobsar 3, 2024 (coliectwsaly referred to 83
"SERN Cirguis”] aiong wilh any oiher appicable creulars s by MCA andior SEBI n (his negard,
ther Company has sant Mobce corvening 17 AGM throush elecironic mode an June 14, 2025 to Membars
whise g-mend addresses & regelend with the Company | Naliars Securities Depesilary Linded
[MSDL") and Cantral Deposibories Sericas - {Endia) Limited 'COSELT] {"DFS™) Ragistrar & Transfer
Agent (Redistrar™! RTA",

Mabics of the AGM along with Sanual Repord for the France Year 2024-25 Is alse salable on fhe
wabaita of the Comparry waw.ebdindia.com end the sama can alzo ba Bocessad from the wabsbas of
Ihe Slock Exchances e BSE Limbed and MNaboral Stack Exchange of bndia Limibad bl wsre baingdb com
and wiwra rissindia com: raspectively and on the website of MSDL La. weaw evoling nsdl.com

The Compaey, in accomdance with the Regulation 381k of SEBI |Lisling Otfigebions end Disciosure
Requirements) Regulations, 2015 % akso sendng ktler to the Shareholders who have not registered
therr amail addre=zes with the Compary providing & diracl wab fink fo the Annsal Raport along with iis
relewand detals,  Pmgical copy of 1he Motice and Aneugl Report dong with ascompanytny dociements
will bix send b0 those Equity Shareholders who mouest lor the same

Mambers can attend and participate in the AGM throwgh VEIOAVM facility only, a5 indicated in
the Motice of the AGM snd their atiendance shall be eaunted for the pupose of determining the
guaream under Saction 103 of the Act

Instructions for remate E-voting befors and during the AGM:-

Pussianl {o the provésians of Saciion 108 of the &ct read with Rufe 20 of tha Companies (Managemant
and Adeeristration] Rudes, 214 (as amended), the Secrelanal Standard on General Meetings issued
by Instibute of Company Secretanes of India M55-2") and Ragulation 44 of the Lisling Regulatians, as
amended and the MCA Clroulars, the Company B providing the faclity of remote e-Vating before the
AGH a5 will a5 remate e-voling during the AGM o enable its Members 1o caste thelr vole by akscironic
means far ke business (o be fransectad at the AGM and For this purpose, the Company hes sppainied
HEDL by faciitals woling Through slectionic means

A pefsen, whase name 1§ meconded in e Register of Members o The Begrsles of Banehcia! g
[in casa of electronic sherehoiding] maintaned by the Depasitaries &5 on the culofi date, i
Tuesday, July 1, 2025 shal b enfitled bo avall the facity of Remate a-voting and e-vating al the AR
providied by MSDL,

Tha ramoda e-wofing facilly would be eaisbie durrg the fofowing period

Commencament of e-woding From 300 8.m. (15T) on Friday, Suly 4, 2025

End of e-voling Upte 5.00 pm. [I5T) on Monday, July T, 2025

The remncle e-woling miodule shal be dizabled by NSEL for woling thereafter. Remobe e-woting facliy (s
promadesd 1o e Mambers o G5! her voles prior 10 e AGM of dunng the AGR. Dnce B vole on 2
rasaition s cast by the Mamber, ha ! sha shall not be afowed to changs & subsequently Members wil
be provided wily the Taciily for resnote voling rough elechione woling Swshen dunrg the VOO
proceedings &b the AGM and {hoee Mambers parlicipating al the AGI, who hawe not glready cas! heir
voie by remode e-voling before the Meebng, wil be algible to sxensse their right fo wole during such
procasdirgs al the 4G, Mambers who b cas thai wole on nesolufion]s) by remale a-woling priaf 1o
i AGM wil elso be algibla to participale at the &G0 throwgh VCICEUM bul shall not be enlitled fo cast
hesr werdes o sich resolulionds) again

Any Mambers who acquires shares of fhe Compary and Decomas a Mamber of the Company albar
dizpatch ard holds snares as of the cul-aff date, i.e Tweeday, Juy 1, 2025 may cbiain the login [0 and
passwond by sending a request al gwilingingel com of he Company RTA In cade of ary querias, i
may refar to the Fraguently Asked Queslions for Mambers and e-Vaohng user marual for Membsarns
gualable a1 tha download gection of hep e radi oo i or call onc 002-4685 7000 or sand & regues|
o Mr. Abhijpal Guajal, Assislant Managar M30L- & avabimfinsdl.com Mambers whesa E-mail
addresses are nod registered with the Compary | OFs | RTA may register the same- 81
] ik mpaes il com on of belere Frdy June 20, 2023, 10 recehe the Mobce and Annisl
Raport for fimarcial year 2024-25.

TFee meanmer o which b Mambers wha Fen nol regisienad e -l aodress wilh the Comgany can
cast feir vobe throwgh remote e-vating or remole e-wrling faclty during $he measting has bean mentioned
i the Kalice, The detaled process tor regstening of email address 8 privded in the Notica corening
lFa &G

Halpdesk for Individusl Mambers holdng sacurhes in damat mode for-ery technical issues related o
gn through Depository Le. NE0L and COSL are ghen befow:-

Login lype Helpoess detals

Commencement of e-voting Sunday, June 15, 2025 at 9.00 AM

Conclusion of e-voting Monday, July 14, 2025 at 5.00 PM

Indechinl Members hoidng Members Taci any aehniial B in gin Gin confact sl
zecunilias i damal mode in WSOL | helpdask by sending a request at evalingiEred] com ar ol al

Please note that e-voting shall not be allowed beyond 5.00 PM on Monday, July 14, 2025
and the e-voting facility will be disabled by CDSL thereafter. Instructions on the process
of e-voting including the manner in which members holding shares in physical more or
who have not registered their e-mail addresses can cast their vote are provided as part of
the Postal Ballot Notice.

The results declared along with the scrutinizer's report shall be placed on the website of
the Company & CDSL and shall also be communicated to BSE Limited within 2 (two)
wording days from the conclusion of e-votingi.e. on or before Wednesday, July 16, 2025.
Members having any queries/grievances pertaining to e-voting may contact Mr. Rakesh
Dalvi, Sr. Manager, Central Depository Services (India) Limited, A Wing, 25th Floor,
Marathon Futurex, Mafatlal Mill Compounds, N M Joshi Marg, Lower Parel (East),
Mumbai - 400013 or send an email to helpdesk.evoting@cdslindia.com or call toll free
no. 18002255 33.

By the order of Board of Directors

For GTT Data Solutions Limited

Sd/-

Ebrahim Nimuchwala

Company Secretary & Compliance Officer

Place: Pune
Date: June 13, 2025

(2 - 4fsa Fa0
Individual Members holdng Members facingy any technical ssue in iogin can conlact COSL
sacwilies N damal mode in COEL | hedpdask by sending E| request al

hekdesk svptingificdslindia.com  or comtact &t 1od free no.

1800-23-08511

Tha Baard of Diraciors of the Gompany has appointed M, Kumudini Bhalkerao (FOS G567 or faiing her
Mr, Mekarand Joshi (FCS), Pariners of Makarand M, Joshi & Co,, Company Sarrefanas, fo adl &5
sendinzer fooscrulinise the e-oling process inchuding rermale e=vwaiing dunng the AGM in a fair and
irensparent mennar.

Tha rasulis of 1he remate a-waling and e-oting duning the AGK- shall be cecdared within fawo warking
diys Trom Ihe conclisan af the AGMN, The resulls dectesd dorg with e consolidaled scnalinzers
raport shall be uploedad on the websike of the Company e hitos:wew.ebdindia.com and also ba
tispkayed on the Notice board of the Company al is regstered office and on the websile of NSOL vz
weave. senling nsdl.com immedstaly afler fhe results are dechared. The rasuls shall soaitanecusy be
pommunicaed o e Stock Exchanoes

For Alied Blenders & Distillers Limited.

Seli-

Sumeel Makeshwarl

Company Secretary and Compliance Officer
Membarship Mo, ACS - 15145

Date: June 14, 2025
Prace: Mambai

epaper.financialexpres&.-mn‘. .

New Delhi

/W

TATA

TATA POWER

|Contracis Department)
Jojobera Generation Plant, RAHARGORAH, JAMSHEDPUR-E3101E, Jharkhand

NOTICE INVITING EXPRESSION OF INTEREST

The Tata Power Company Limited invites expressian of mierast Trom ehbgible vendors for (he
package Mame

SHao. Tender Descriplion Ref Mo

1. |Omne Yehlcle hiring for 24 HRS (32 A/C Seater Tata Star Bus) for | CC2658J0J0-01
the PHET from Vijay Garden to PHET & PHRE, Jamsheadpur

2. | “Bupply and Implementiacn of Unidirectional Data Gateway (Data | CC265BJ0I0-02
Diode) with software and Migralion of Existing Plinterface Noda"

3. | Fabrication and Strengthening Support Structura of CHP CC2658J0J0-03

For deiails of pre-gualification requirements. bid security, purchasing of lender documant efc.,
please vigil Tender section of gurwebsite (URL: hitps:hwww, tatapower.comiender). Eligite

vardars willing o paricpale may submil tair eeprassion of interest aiang with the {ender fes for
issue of bid document fatast by 267 June 2025,

Public Notice
TO WHOMSOEVER IT MAY CONCERN
This is to inform the General Public that following share certificate of Colgate Palmolive (India) Limited
having its Registered Office at Colgate Research Centre, Main Street, Hiranandani Gardens, Powai,
Mumbai - 400 076 registered in the name of the following Shareholder/s have been lost by them.

Sr.No. Name of the Folio | Securities Security Distinctive No(s)
Shareholder/s No.(s) Held Certificate No.
From To
1. Vijay Kumar Baheti | V09718 50 2044625 21507501 | 21507550
2, 50 2044625 122867749 | 122867798
3. 10 2044625 135392130 | 135392139
4, 110 2072967 139965037 | 139965146

The Public are hereby cautioned against purchasing or dealing in any way with the above referred share
certificates.

Any person who has any claim in respect of the said share certificate/s should lodge such claim with the

Company orits Registrar and Transfer Agents MUFG Intime India Private Limited 247 Park, C- 101, 1st

Floor, L. B. S. Marg, Vikroli (W) Mumbai-400083 TEL: +918108116767 within 15 days of publication of

this notice after which no claim will be entertained and the Company shall proceed to issue Duplicate
Share Certificate/s.

Name of Legal Claimant

Vijay Kumar Baheti

96, Hemchandra

Naskar Road, Kolkata — 700010.

Place: Kolkata
Date: 15-06-2025

Navkar Corporation Ltd.

Registered Office:
Jindal Mansion, 5A, Dr. G. Deshmukh Marg,
Mumbai, Maharashtra, India, 400026 e Website: www.navkarcorp.com
CIN: L6E3000MH2008PLC187146
Corporate Office; 13th Floor, Goodwill Infinity, Plot No. Ef3A, Sector 12,
Kharghar, Navi Mumbai - 410210, Maharashtra, India
Tel: {+91 22) 4800 6500 » Fax: {+91-22) 4800 6509
E-mail: csEnavkarcomnp.com

NOTICE OF 17TH ANNUAL GENERAL MEETING

AND REMOTE E-VOTING INFORMATION

NOTICE is hareby given that the 17th (Saventeenth) Annual Genaeral Meating. (AGM’
or ‘Meeting') of the Members of NAVKAR CORPORATION LIMITED ({*The
Company”) will be held on Tuesday, July 08th, 2025 at 11:00 A.M. IST through
Video Conferencing (“VC") or Other Audio-Visual Means (“0AVM"), to transact
the businesses as set out in the Notice of AGM. In compliance with the applicable
provisions pf the Companies Act, 2013 (“the Act™), the Secunties and Exchange
Board of India (Listing Obligattons and Disclosure Requirements)  Regulations,
2015 (*SEBI Listing Regulations®), and pursuant to the Ministry of Corporate
Atfairs, Government of India ("MCA’) General Circular Mo, 92024 dated September
19, 2024, read with circutars dated May 05th, 2022, Aprll 1.3th, 2020, April 8th,
2020, December Bth, 2021 and September 25th, 2023 issued in this respect (*MCA
Girculars”™), and the Securities and Exchange Board of India (*SEBI”) Circular No
SEBIHO/CFD/CFD-PoD-2/F/CIR/2024/133, dated October 3rd, 2024 ("SEBI
Circular”}, the 17th Annual General Meeting of the Company ("AGM") i5 being held
through VG / OAVM without the physical presaence of the Members at a common
VENUE.

Further, in accordance with Regulation 36(1)(b) of SEBI Listing Regulations, a letter
i5 being sent to the shareholders whose email addresses are not registered with the
Company/DP praviding a web-link for accessing the Annual Report for the Financial
Year 2024-25.

The Annual Report for the financial year ended March 31st, 2025 along with
Explanatory Statement and Motice calling 17th AGM has been sent to members
electronically to those members who have registerad their email address with the
Depositories. These documents are aiso available on Company's website at
www_navkarcorp.com, weabsites of the Stock Exchanges Le. BSE Limited and
Mational Stock Exchange of India Limited at www.bseindia.com and
www.nsaindia.com respectively and on the website of MUFG Intime India Private
Limied ("MUFG') at https:/in.mpms.mufg.com

Remate e-Voting:

In compliance with Section 108 of the Act read with Rule 20 of the Companies
{(Management and Administration) Rules, 2014, as amended, the ravised
Secretarial Standard -2 on General Meetings issued by the |nstitute of Company
aecretanas of india and Regulation 44 of the SEBI Listing Regulations, the Compamy
is pieased to provide to its Members the facility of remote e-Voting before / during
the AGM in respect of the businessas to be transacled as mentioned inthe Notice of
tha 177th AGA and for this purpose

Pursuant to Section 91 of the Act and Rule 10 of the Companies (Management and
Administration) Rules, 2014 ('the Rules') and in accordance with Regulation 42 of
SEBI Listing Regulations, it is hereby informed that the Register of Members and
ahare Transfer Books of the Company will remain closed from Wednesday, July
02nd, 2025 to Tuesday, July B8th, 2025 (both days inclusive) for the purpose of
AGM.

Members are hereby Informed that in compliance with the provisions of Section 108
of the Act read with Rule 20 of the Rules as amended from time to time and
Requiation 44 of SEBI Listing Regolations, the Company is providing to the
mermbers the facility to exarcise their right to vote at the AGM by electronic means
and businesses may be transacted throwgh e-voling services (remote e-woling)
provided by the MUFG.

Members are requested to note the following:

(A) A person whose name is recorded in the register of members or in the register of
beneficial owners maintained by the depositories as on the cut-off data L.e. Tuesday,
July 01st, 2025 shall be entitied to avail facifity of remote e-voting as well as voting
at the 1.7th Annual General Meeting.

(B} The ramote e-voting period commences at 9.00 am IST on Saturday, July 05th,
2025 and will end at 5.00 p.m. IST on Monday, July 07th, 2025. The remote e-
voting module shall be disabled by MUFG for vating therealter and Members shall
not be allowad to vote electronically beyond the said date and tima.

{C)The voting rights of the Members shall ba in proportion o their share of the paid-
up equity share capital of the Company as on Tuesday, July 01st, 2025 {‘cut-off
date’). The faciity of remote e-Voting shall also be made available dunng the
Meeting and shall be disabled 15 minutes after the conclusion of the Meeting.
Members attending the Meaeting, wha have not already cast their vate by remaote -
vofing shall be able fo exercise their right to vote during the Meeting. Once the vote
o a resolution is cast by the Member, the same shall not be aiowed 1o be changed
subsequently. A person whose name i recorded in the Register of
Members/Reqister of Benaficial Dwners as on the cut-off date only shall be enfitied
1o avail the facility of remote e-voling and voting during the AGM. Members who
have cast their vale by remote e-voting prior to the Meeting may attend the Meeting
electronically but shafl not be entitied to vole on such resolution(s) again

(D) A non-individual shareholder or shareholder holding securities in physlcal
mode, who becomes a Member of the Company after the dispatch ot the Notice and
haolds sharas as on the cut-ofi date, may abtain the User ID and password for remaote
e-yoting. by sending a request at instameet@in.mprms.mufg.com. However, if the
Member is already registerad with MUFG for remote e-\ioting, then he/she can use
his/har existing Liser I0-and passwond for casting tha vote

(E) An individual shareholder holding securities in alectronic mode, who acquires
shares of the Company and becomes a Member of the Company after dispatch of
the Notice and hold shares as on the cut-off date may follow the login process
mentioned in the Notes tothe Notice of the AGM.

{F) Detailed procedure for e-voting is provided in the Notice of the 17th Annual
General Meeting.

(G) A person wha is not 2 Member as on the cut-off date should treat the Notice ol
the AGM for information purposes ondy,

Ms. Ashwini Inamdar, (Membership Mo, FCS 9400) and faiing har Mr. Atul Mahta
(Membership Mo. FGS 5782} partner of M/s. Mehta & Mehta, Company Secrefaries, to
act as the Scrutinizer, to inter-alia, scrutinize the voting process in a fair and transparent
mariner

Helpdesk for Individual Sharsholders holding securifies in demat mode for any
techinical issues related fo loain through Depository i.e, NSIL and COSL is given below:

(& Helpdesk details

Securities Members facing any technical issue in login can contact

with NSDL NSOL helpdesk by sending a request at evoting@nsdl.co.in
or call at ; 022 - 4886 7000

Securities Members facing any technical issue in login can contact

with CDSL CDSL helpdesk by sending a request at

helpdesk.evotingi@cdslindia.com or contact af
toll free no. 1800 22 55 33
For Navkar Corporation Limited
Sd/-
Deepa Gehani
Company Secretary & Compliance Officer

Place : Navi Mumbai
Date :June 14th, 2025

Membership No. 42579
o0 ©
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5 TATA
Kl e The Kerala Minerals and Metals Ltd 3M INDIA LIMITED
P U B L I C N 0 I | C E Trreras toendaner A Govt of Kerala Undertuking ) Sankaramangala. Kollam 641583 CIN L31300KA 1987PLC013543, Website www.3m.com/in., Mail id- TATA POWER
Pliovc L B8 -cialLEo il 3, B nd Elatiii.oom investorhelpdesk.in@mmm.com, PLOT NO 48-51 ELECTRONICS CITY, HOSUR (Contracts Department)

ROAD, BANGALORE-560100
NOTICE OF LOSS OF SHARE CERTIFICATES
The following Share Certificates of the Company have been reported as lost/misplaced and
the holder of the said Share Certificate share requested the Company for issue of Duplicate

Jojobera Generation Plant, RAHARGORAH, JAMSHEDPUR-E31016, Jharkhand

NOTICE INVITING EXPRESSION OF INTEREST

The Tata Power Company Limited inviles exprassion of mterest from eigibés vendors or the

or mara dalals please wail E-Tenoenng Podal, hitns:talendens kesia.govin ar waswkmml.com

EXPRESSION OF INTEREST OF SALE OF CAPTIVE POWER PLANTS
(CPPs) EQUIPMENT

5| Mp Tender 1d liems

This is to Inform the QEHEFEI pumiﬂ and interested partiEE that Dalmia 2 ?ﬂEE HMML TEEH t FD' FEIh_':I_I_:EIII.‘.II'I & SJ.JF'F]|!.' of FRP WFEE for F:FEIE Th.ll:hr‘u!r‘ Share Certificates. Notice is hereby given that the Company will proceed to issue Duplicate package Name
Cement Bharat Lid. [{}DBL] are intends to sell Gaptive Power Plants 3 2':'25 f'-'.l'-.:h:L 769220 1| :::'r ::ul:m' Ef""‘.lff:é];&gl‘g Em for Rotary Digester-4 Nos | Share Certificates to the below mentioned persons unless a valid objection is received by 5.Mo. Tender Description Ref Mo
ﬂEPF’S], located at MEQ-‘I’IE&E‘!,I‘E[ and Karnataka, are I}EHT'IQ offered for 4 EI:IEE KMML_768043_1] Far SUpPhy-0 e the Company within 15 days from the date of publication of this notice and no claims will 1. |Gne Vehicle hiring for 24 HRS {32 AIC Seater Tata Star Bus) for | CC265B8J0J0-H

Chavara 13.06.2025 Sdi- Managing Direcbor for The Kerala Minerals and Metals Lid

be entertained by the Company with respect to the original Share Certificates after the issue

equipmenisale on an as-is-where-is basis. the PHET from Vijay Garden to PH#T & PH#E, Jamshedpur

List of equipment mentioned below: of duplicate thereof. 7. | “Supply and Implementiaon of Unidirectional Data Gateway [Data | CC265BJ0J0-02
| : . i A SL|  Sharehold . . No. of| e e . Diode) with saftware and Migration of Existing Pl Interface Node"
nterested buyers, equipment dealers or anyinterested entities are invited —— 3| Shareholder(s) name | Folio No. |Certificate Distinctive Nos.

CC265BJ0J0-03

Shares - =
TO WHOMSOEVER IT MAY CONCERN T 3473 100 17606701-760¢300 3. | Fabrication and Strengthaning Support Structure of CHP

to submit their expression of interest (EOI) or proposal along with their L , ; C , o
: This is to inform the General Public that following share certificate of Colgate Palmolive (India) Limited

KATAYUN S BALSARA |B3M035940

i i i 3356 100 | 7694501-7694600 For detads ol pre-gualtficalion ina t=, bid ily, purch af Endar d nend abg.,
credentials. Site visits may be arranged upon request. having its Registered Office at Colgate Research Centre, Main Street, Hiranandani Gardens, Powai, 2. |NERGISH S BALSARA 28602 100 | 8099401-8099440 p'zrasa -.-IssillEll'ﬂndﬂr ;:tr:; ;rnﬁnltrhsiml;réum_l‘ hSI?:;r.: 4 puriia::mg rl:nmlr UD'ITEE,._;:NE
For further information, inspection details, and bid submission Mumbai - 400 076 registered in the name of the following Shareholder/s have been lost by them. 28602 100 | 8800881-8800940 Vekics willeig o paicihase s Sutﬂ'lt‘.l'-m'r&:({-lresrlil':l.nlwnwfil"ﬂer-éﬁmalﬂn:'unga ;'.lil-j'ﬂhm;':.téhdﬁ'l‘eetf
procedures, please contact: Sr.No. Name of the Folio | Securities Security Distinctive No(s) Any person who has/have a claim in respect of the said certificates should lodge his/ her/ issue of bid document latest by 26" June 2025,

Contact Person's Name: MNiroh ay Pathak Shareholder/s No.(s) Held Certificate No. their claim with all supporting documents with the Company at its Registered / Corporate
. x From To Office. If no valid and legitimate claim is received within 15 days from the appearance of Fg RM 'E
Address: Dalmia Cement Bharat Ltd.. 2nd floor, Berger Tower, Sec-168, 1. | VijayKumarBaheti | V09718 | 50 2044625 21507501 | 21507550 this notice the Company will proceed to issue Duplicate Share Certificates to the person WO
Noida (201301) 2, 50 2044625 122867749 | 122867798 listed above and no further claim would be entertained from any person(s) Sd/- INVITATION FOR EXPRESSION OF INTEREST
Contact Detail: 7289043838 i' 111% gggggg 123322323 :gggggli: Date : 15.06.2025 3M INDIA LIMITED (Pratap Rudra) FOR XRBIA CHAKAN DEVELOPERS PRIVATE LIMITED
: Place : Bangalore Company Secretary OPERATING IN REAL ESTATE AND CONSTRUCTION ACTIVITIES

Email: pathak. nirbhay@Edalmiacement. com

The seller reserves the nght to accept or reject any or all offers without
assigning any reason

Equipements Specs:

1. Dalmia Cement Bharat Ltd, Village -Yadwad Gokak, Belgaum,
Karnataka

« 1X27 MW, CFBC Boiler 125 TPH, Turbine - Siemens 107 ATA 535
DEG C, Generator - TDPS, ACC - GEA & complete BOP with reputed
supplier.

2. Dalmia Cement (Bharat) Limited, Village Thangskai, Lumshong,
Meghalaya

« 1425 MW TG with AFBC Boiler 2456 TPH, Turbing - Siemens 65 ATA

485 DEG C, Generator - TOPS, WCC - Paharpur & complete BOP with
reputed supplier,

The Public are hereby cautioned against purchasing or dealing in any way with the above referred share
certificates.

Any person who has any claim in respect of the said share certificate/s should lodge such claim with the
Company or its Registrar and Transfer Agents MUFG Intime India Private Limited 247 Park, C- 101, 1st
Floor, L. B. S. Marg, Vikroli (W) Mumbai-400083 TEL: +918108116767 within 15 days of publication of
this notice after which no claim will be entertained and the Company shall proceed to issue Duplicate
Share Certificate/s.

Name of Legal Claimant

Vijay Kumar Baheti

96, Hemchandra

Naskar Road, Kolkata — 700010.

Place: Kolkata
Date: 15-06-2025

Navkar Corporation Ltd.

Reqistered Office:
Jindal Mansion, 54, Dr. G. Deshmukh Marg,

Mumbai, Maharashtra, India, 400026 » Website; www.navkarcorp.com
CIN: L3000OMH2008PLC187146
Corporate Office: 13th Hoor, Goodwill Infinity, Plot No. E/3A, Sector 12,
Kharghar, Navi Mumbai - 410210, Maharashtra, India
Tel: (+91 22) 4800 6500 @ Fax: (+91-22) 4800 6509
E-mail: cs@navkarcorp.com

NOTICE OF 17TH ANNUAL GENERAL MEETING

AND REMOTE E-VOTING INFORMATION

NOTICE is heraby given that the 17th (Seventeenth) Annual General Meating. (AGM'
or 'Mesting’}) of the Members of NAVKAR CORPORATION LIMITED ("The
Company®) will be held on Tuesday, July 08th, 2025 at 11:00 A.M. IST through
Video Conferencing ("VC™) or Other Audio-Visual Means ("0AVM™), to transact
the businesses as set out In the Notice of AGM. In compliance with the applicable
provisions of the Companies Act, 2003 {"the Act”), the Secunties and Exchange
Board of India (Listing Obligations and Disciosure Reguirementsy Regulations,
2015 ("SEBI Listing Regulations”), and pursuant 10 the Mindstry ol Corporate
Affairs, Government of India (" MCA") General Gircular No. 972024 dated September
19, 2024, read with circulars dated May 05th, 2022, April 13th, 2020, April 8th,
2020, December Bih, 2021 and September 25th, 2023 issued in this respect (“MCA
Girculars™), and the Securities and Exchange Board of India ("SEBI") Circular Mo,
SEBI/HO/CFDYCFD-PoD-2/P/CIR/2024/133, dated October 3rd, 2024 (“SEBI
Circular®), the 17th Annual General Meeting of the Company {"AGM”) 15 being hedd
through VC / DAVM withowt the physical presence of the Members at a commaon
VamLe.

Further, in accordance with Regulation 36(1)(b) of SEBI Listing Regulations, a letter
i5 baing sent to the shareholders whose email addresses ara not registerad with the
Company/DP providing & web-link for accessing the Annual Report for the Financial
Year 2024-25,

Tha Annual Report for the financial vear ended March 31st, 2025 along with
Explamatory Statement and Notice calling 17th AGM has been sent 1o members
etectronically to those members who have registered their email address with the
Depositories. These documents are also available on Company's wabsite at
www.navkarcorp.com, websies of the Stock Exchanges i.e. BSE Limited and
Wational Stock Exchange of India Limited at www.bseindia.com and
www.nseindia.com respectively and on the website of MUFG Intime India Private
Lirmited {‘MUFG") at hitps./fin.mpms:.mufg.com

Remote e-Voling:

In compliance with Section 108 of the Act read with Rube 20 of the Companies
(Management and Administration) Rules, 2014, ‘as amended, the revised
Secrefanal Standard -2 on General Mestings issued by the Inshitute of Company
Secrataries of India and Reguiation 44 of the SEBI Listing Regulations, the Company
i5 pleased to provide to its Members the facility of remote e-\Vioting before [ during
the AGM in respect of the businesses to be transacted as mentioned in the Notice of
the 1 7th AGM and for this purposa.

Pursuant to Section 91 of the Act and Rule 10 of the Companies (Management and
Administration) Rules, 2014 (the Rules’) and in accaordance with Regulation 42 of

Share Transfer Books of the Company will remain closed from Wednesday, July
02nd, 2025 to Tuesday, July 08th, 2025 {both days inclusive) for the purpose of
AGM

Members are hereby Informed that in compliance with the provisions of Section 108
of the Act read with Aule 20 of the Rules as amended from time to time and
Regulation 44 of SEBI Listing Regulations, the Company is providing to the
members the facllity to exercise their fght to vote at the AGM by electronic means
and businesses may be transactsd through e-voting services (remote e-voting)
provided by the MUFG

Members are requested to note the following:

(A) A person whose name is recorded in the register of members or in the register of
benahcial owners maintained by the depositones-as on the cut-off date §.e, Tuesday,
July 01st, 2025 shall be entitled to avail facility of remote e-voting as well as voting
atthe 17th Annual General Meeting.

(B} The remaote e-voling period commences at 9.00 am IST on Saturday, July 05th,
2025 and will end at 5.00 p.m, IST on Monday, July O7th, 20:25. The remote e-
voting module shall be disabled by MUFG for voting thereatter and Members shall
not be allowed to vole electronically beyond the said date and time.

(C)The voting rights of the Members shall be in proportion to their share of the paid-
up equity share capital of the Company as on Tuesday, July 01st, 2025 (‘cut-off
date’). The facility of remote e-Voting shall also be made available during the
Meeting and shall be disabled 15 minutes after the conclusion of the Mesting.
Members attending the Meeting, who have not already cast their vote by remote e-
voting shall be able to exercise their night o vote during the Mesting. Once the vote
on a resolution is cast by the Member, the same shall not ba allowed to be changed
subsequently. A person whose name is recorded in the Register of
Members/Register of Beneficial Owners as on the cut-off date only shall be entitied
to avail the facility of remaote e-voting and voting during the AGN. Members wha
have cast heir vote by remate e-vofing prior to the Meeting may attand the Meeting
giectronically but shall notbe entitled to vote on such resolution(s) again,

(D) A non-individual shareholder or shareholder holding securities in physical
mode, who becomes a Member of the Company atter the dispatch of the Notice and
holds shares as on the cut-off date, may obtain the User 1D and password for remote
g-voting by sending & request at instameetein. mpms.mufg.com. However, if the
Member is already registered with MUFG for remote e-Violing, then hefshe can use
his/her existing User ID and password for casting the vote,

(E) An Individual sharehokder holding secusities i electronic mode, who acquires
shares of the Company and becomes a Member of the Company after dispatch of
the Motice and hold shares as on the cut-off date may follow the login process
mentionad in the Nates 160 the Notice of the AGM.

(F) Detailed procedure for e-voting is provided in the Notice of the 17th Annual
{zeneral Mesting.

(G) A person whao s not a Member as on the cut-off date should treat the Notice of
the AlM forinformation purposes only.

Ms. Ashwini Inamdar, (Membership No. FGS 9409) and failing her Mr Al Mehta
(Membership No. FCS 5782) partnar of M/s. Mehta & Mehta, Company Secretanizs, (o
act as the Scrutinizer, to inter-atia, scrutinize the voting process in a fair and transparent
Tanner,

Helpdask for Individual Shareholdars holding securities in demat mode for any
technical issues refated to ingin through Depository ke, NSDL and COSL is given below:

Tl Medical Private Limited (Formerly known as Lotus Surgicals Private Limited)

Regsianed Office: O-420, 4th foor, O-wing, Meelkenth Business Park,
Vidvawihar (W), Murnbai, 400086 | (122 BR5T2555
infoiimedical murugappa.com | s limedical com | v lolis-surgicals.com |
CIM: U331 10MH2005PTC SE0

NOTICE
Form Mo. INC-26
[Pursuant to Rule 30 of the Companies (Incorporation] Rules, 2014]

BEFORE THE REGIONAL DIRECTOR,
WESTERNREGION,

[N THE MATTER OF COMPANIES ACT, 2013, SECTION 13{4) OF THE COMPANIES ACT,
2013 AND RULE 30§6) OF THE COMPANIES (INCORPORATION) RULES, 2014

AND

IN THE MATTER OF TI MEDICAL PRIVATE LIMITED [Formerly known as Lotus Surgicals
Privata Limited), HAVING ITS REGISERED OFFICE AT D-420, 4TH FLOOR, D-WING,
MEELKANTH BUSINESS PARK, VIDYAVIHAR (W), WUMBA|, MAHARASHTRA - 400086
waPEtItOnEE
Motice i hereby given to Genesal Public that the Company proposes to make an application fo
the Ceniral Govemmeant under Section 13 of the Companies Act, 2013, seaking confirmatian of
alferation of Mamorandiom of Associalion of the Company m terms of Special Resolulion
pazsed al tha Extra-Ordinary General Meeting hald on 23 " Auqust 2024 toenabie he Company
o change s Registered Office fromithe *Siate of Maharashira” to the “State of Tamil Nadu.”
Any person whiosa misrast is likedy fo be affacied by the propesed change of the Registared
Difica of the Company may defver aither on the MCA-21 portal (wwamea.goving by filing
invesior complaint form or cauged i be delivered or send by regiziered post of hishaer abjection
supported by an affidavit stating the nature of hisfer interest and ground of opposifion io
the Regional Direclor. Waslem Regon, Everest, 5 Floor, 100 Manne Drive, Mumbai,
Maharashira-400002, within fourtesn days of tha dale of publication of this nolice with capy io
{he applicant company at s ragistared offica af the address manticnad belaw:
"D-420, 4th floor, D-wing, Neelkanth Business Park, Vidyavihar (W), Mumbal,
Maharaghtra - 400 086"
For and on behalf of tha Pefitioner
TI MEDICAL PRIVATE LIMITED
{Formerly known &5 Lotus Surgicals Private Limifed)

Sdi-

M A M Arunachalam

Placa - Chennai Chairman
Diate & 93th Juna 2025 DM 00202958

SEBI Listing Regulations, it is hereby informed that the Register of Members and |

Allied Blenders
& Distillers

Allied Blenders and Distillers Limited

CIN: LIS MH2008F LCAET 360
Reglstered Office: 354/C, Lemingion Chambers, Lemingtan Road,
iurbial - 400004, India
To+81 T2 4300 1111, +00-22 6777 BTT7  Eo + 04-22 BT7TT2S,
Emall : infoiabdindia com  Webalbe:  weaw.abdinds com

NOTICE TO THE SHAREHOLDERS OF 17" ANNUAL GENERAL MEETING (AGM)

NOTICE |5 heretry ghven Thad he 177 Annul Gareral Meating C“AGMT of Allied Blanders and Distllers
Limited ("the Company”] wil ba held an Tuasday, July 08, 2025 at 03:00 PM, {I5T) through Video
Corderance ["WC") Cihér Audio Visua! Meana ["C°) in compliance with the appleabie provisions ol
the Companias 451, 2011 {'lha Act’) ard tha Rulas made theraundar, read wilk i Miniskry of Corparate
Affais (WMCAT) General Circoisr Nos, 1452020 dated Apal 8, 200, 1702030 dated Apnl 13, 2020, 20/
2020 dabed May B 2020, 102022 dated Deoember 26, 2022, 02023 dated Sophamber 25, 2023 ard
suhsequent circulars issuad in this regard, the |etast being 02024 deted Saplembar 18, 2024.
(Colectivey referned bo a2 "WMCA Cladars™)

In accondance with e aloresad MCA Creglars dnd Secunties and Exchanpd Baard {"5EBI"} Creilar
Mes. SERVHCY CFDICMEA/CIRIP/202079 dabad May 12, 2020, SEBIHOICFDVC MO IRP2024011
dated January 19, 2021, SEBIHOCFICMDICIRP202362 daled May 13, 2022, SEBVHOVCFIVPeD-
XPICIRI20254 dated Jarwary §; 2023 SEBIHCYCFINCFD-PoD-2P/CIRA02306T daled Ociober 7,
2123 and SEEIHWCFVCFD-FoD-2/PrCIRI20E4 133 dated Ocloner 3, 2024 {collecinely refered 16 &
"SEB Creulars™) alang with any atter appltable drodars issued by MCA andior SEB1 in thes ragand.
the Comparry hes sent Matice comvening 17 AGM Ihrough electronic mode on June 14, 2025 o Members
whose g-mail asdresses arg registered wih (e Company' | Mabonal Seaunbes Depaslory Limiled
("MS0L") and Centrel Deposbores Serdces  (Incdip) Limiled ((COEL"Y ["DPs"Y Regstrar & Transfar
fupen| {Regstrae’s BTA"

Mokice af fhe AGM slong with Anmual Raporl for-ibe Financial Year 2024-25 & afso awveilable on tha
webslle of the Company wweabdindia,.com and The same can gss be eccessed from the webshes of
thr Slock Exthanges 19 85E Limiled and Natiomal Sock Exchangs of India Limited al wyw bseindia.com
and www nseindia.com respecively and on the website of NSDL | e wwiw swoiing.nsdl.com

The Company, i acoordance with 1he Regulation 36(1)(0) of SEB| (Ltng Oblgations and Discksura
Raguremenis) Feguabions, 2015 15 also sending latbar # the Sharehoiders wha haw nol megslened
thek emall addrassas with the Company, providing a direct web fnk o the Anraal Report along with its
rekivinl celabs. Physical copy of the Kalice and Annus Repert along with- acoompaning douments
will ba zenl {o thoea Equily Sharehoidars who request for tha sama,

Members can attend and participate In the AGM through WEADAYM facllity only, as indicated in
the Natice of the AGM and their altendance shall be counted for the purpose of determining the
quarum under Saction 193 of the Act.

Instructions for remate E-voting before and during the AGM:-

Parsuant to the provisions. of Saclion 108 of the Acl read wilh Rule 20 of the Companies {Mansgement
and Adminglrabon) Fules. 2094 {a3 arvended), the Secrétanal Standard on Genesdl Meslngs Bsied
by Iresttute of Compary Sacredaries of Irdia ("55-27) and Regufation 44 of the Listing Regulations. as
amended and ke MCA Creulars, he Company 5 provading the Taciily af remale 2-Yoting before tha
AGH & wal &= remale a-Yoling durng Iba AGM 1o anabie 35 Members:ta caste Thar wle by elecironic
means for the business ta be renzacied &t the AGK ard for thes purpese, the Company bas sppeinted
WSOL fo facktale valing thugh elecirnis maans

A parson, whose nama s racorded in Bho Roegister of Mambers of ke Register of Banedicial Canars
{in cese of alectronic sharehaldingy mainfained by the Depostories as on tha cubaff dale, e
Tuesday, July 1, 2025 sihall be antiled 1o aval the faciity of Remole swling and eoling ot b AGM
prosadad by MEOL

The remate e-valing faclty would be aveilahle during the folkwing parod:

From 8.08am. (15T en Friday, July 4, 2025

| Commencement of e-voting

End of e-valing
The remote & vt madide shal be: dsabled r:-',- MSL‘I[ far weting trrprear:er Rn}m-ee by 1E-|:r‘i|5| 5
providad to the Membars fo cast Beir vobes prioe 1o the AGM ar during (he- AGM. Onoa {he woba ona
resoiution & cast by the Membear, he [ she shal not be gicwed o change § subisequently, Mambers wil
b prosicied wilh (e TacBy For remcds wling (hecegh ehectonic woling systam dureyg the WEIDAYVM
peocesdings at the AGM and thass Membars participating at the AGM, wha have not aready cast thar
vl Ery meemali eovolting Defore (he Misting, will be eligble to exercise their nght o b cring such
proceadings of tha AGKM. Membars wha hava casl their vwale an resaldion(s) by ramobe e-voling pricr o
tree AGI will also be elighble to paricipate at the AGHR teough YEOSEM but shall nat be enbitled 1o cas
thair wale on such resclidion)s] again
Ary Membars who acquires shares of \be Company and becomes a Membsr of 1he Campany afier
dispabch and holds shafes as of the cut-off dale, Le Tuesday, July 1, 2025 may obitain the login 1D and
pesiord By snding a reauns! at eelingn rsdl oo of fhie Company’ BT In Gase of any quanis, you
mery’ rafer o the Freguantly Askad Cuestions for Members end e-Vobing wsar manual for Mambers
dreaisie: o0 Ehe downlodd sechon of Fiplive asdl e in o ol on (24850 Y000 or send a nequesl
ta Mr. Abhjest Gunigl, Be=istant Menager NEDL- at evotinpEnsdlcom Members whose E-mail
addresses are nol registered with the: Company @ DPs | RTA may register the same al
enl helpdieskitin.moms. mufg.com oncor bafone Fridin June 20, 2025, 10 recaive tha Mofice and Arnual
Report for financal vear 204-25,

The manne in which B Members who have nol regslered (heir E-mal addrass with the Gompary can

caat thedr voda through remnate e-waling ar remabe e-voling Teciity during the meeting has baan mentioned

in the Motice. The defailed process for regetening of emmail address 6 provided i the Nolice comwning

the AGIL

Helpgesk for Indesdual Membars holding securties in demat moda for any lechnical iSswes raksted fo

lagin heugh Deposhory ie, NSOL and CDSL are v btk -

ILngr: ll_% » H:ﬂ.dﬁsh LtﬂaLs
Mumbars [a-:n!.,. arny lechrical issue n logn can oonlac NSDL

Indradual Mambars halding
sacunbies in demat moda in NSDL | halpdesk by sanding a recuest b evoiingBEasdloom or cal &t

LUpta 5.00 p.m. (15T} on Monday, July 7, 2025

| 2 - 48 T00
| Incidual Morbars hoiding Mimbérs lacng army lechrcal issue o gm0 conlacdt COSL
sacurties in demat modain COSL | helpdesk by sending B reques] al

Login type Helpdesk details
Securities Mambars facing any lechnical issue in login can contact
with NSDL NSOL helpdesk by sending a request at evoting@nsdl.co.in
ar call at ; 022 - 4886 7000
Securities Members facing any lechnical issue in login can confact
with CDSL CDSL helpdesk by sending a raquest at
helpdesk.evoting@cdslindia.com or contact at
toll free no, 1800 22 55 33

For Navkar Corporation Limited

Place : Mavi Mumbai od/-

Date : June 14th, 2025 Deepa Gehani
Company Secretary & Compliance Officer

lMembership No. 42579

helpdesk evolingEedaindia com  or contact al Lol free no
1800-21-08911

The Board of Drectors: of the Company hee appeented Mre. Kumudine Bhelerac (FCS BEET) or fafing har
M. Maarand Joshl (FCS), Partners of Makarand W Josh & Coo Corpany Secretames, 1o acl &g
Serulinivar o scnufrisa the a-vwbng process including ramota e-valing dunng the AGM in & fair and
brarspanant manmer

The results of the ramobe e-vobng and e-voing during the AEM shal be dectared within two working
days from th condusian of 1ha AGM. The mesulbs declarsd Song wilh {he corsafidabed scrulinmed's
repoet shal ba upioadad on the websita of the Company e biips:iwwaabdingis com end ako be
dsplawed on the Notice Board of ihe Company at 15 rogistersd office and on (ha websie of NEDL vz,
wtra envobing. nsdl.com mmedisiely aftar the resulis are declared. The resulls shall senukareously ba

cofmemnkated o the Sock Exchanges,
Fer Allied Blenders & Distillers Limated,
Sd
Sumeit Maheshwan

Company ﬁcm:mﬁmtﬁﬁﬂ

Date; Jung 14, 2025
Flace: Muembai

A2~ GTT DATASOLUTIONS LIMITED

u T (formerly known as Cinerad Communications Limited)
Regd. Office: &0 Burtolin Strest. Barabaza, Koikala, West Bergad, bnfa, 700007

Telephane: 1715573351 Contact Person: Mr, Ebahim Mmuchwala, Comgany Secretary & Compiance Offices

Email: infoi@glidata s, Websibe: waw.gitata s, CIN: LEZOGIWE1BEPLC2 15525

NOTICE OF POSTAL BALLOT AND E-VOTING INFORMATION

Notice is hereby given thatin accordance with section 108 and 110 of the Companies Act,
2013 ("the Act") read with Rules 20 and 22 of the Companies (Management and
Administration) Rules, 2014 as amended ("Rules"), Regulation 44 of SEBI (Listing
Obligations and Disclosure Requirement) Regulations, 2015, as amended ("Listing
Regulations"), Secretarial Standards - 2 issued by the Institute of Company Secretaries
of India ("SS-2") and the relaxations and clarifications issued by Ministry of Corporate
Affairs ("MCA") and Securities and Exchange Board of India ("SEBI") from time to time
vide their circulars and any other applicable provisions of the Act, rules, regulations,
circular and notifications (including any statutory modification(s) or re-enactment(s)
thereof for the time being in force), the approval of the members of GTT Data Solutions
Limited ("the Company") has been sought by way of postal ballot through electronic
means ("e-voting") on the resolutions as set out in the postal ballot notice dated June 13,
2025 ("Postal Ballot Notice") which has been dispatched electronically to those members
whose names appear in the Register of Members of the Company or in the Register of
Beneficial Owners maintained by the Depositories as on Friday, June 6, 2025 ("Cut-off
Date") and whose email address are registered with the Company / Registrar and Share
Transfer Agent / Depository Participants. The Company has completed the dispatch of
Postal Ballot Notice along with explanatory statements on Friday, June 13, 2025.

The Postal Ballot Notice is available on the website of the Company at www.gttdata.ai
and on the website of stock exchange at www.bseindia.com and on the website of
Central Depository Services (India) Limited ("CDSL") at www.evotingindia.com.

In accordance with the applicable MCA circulars, the Company is providing the facility to
exercise the right to vote on the resolution(s) proposed in the said Postal Ballot Notice
only by e-voting. The communication of the assent or dissent of the members would take
place through the e-voting system only. The Company has availed the services of CDSL
as the agency to provide the e-voting facility.

A person whose name is recorded in the Register of Members or in the Register of
beneficial Owners as on the Cut-Off Date only shall be entitled to avail the facility of e-
voting. Voting rights of member(s) / Beneficial Owner(s) for e-voting shall be in proportion
to their shares in the paid-up equity share capital of the Company as on the Cut-Off Date.
A person who becomes a member after the Cut-Off date should treat this notice for
information purpose only. Vote once casted by the members shall not be allowed to be
changed subsequently. The e-voting period is as follows:

Commencement of e-voting Sunday, June 15, 2025 at 9.00 AM

Conclusion of e-voting Monday, July 14, 2025 at 5.00 PM

Please note that e-voting shall not be allowed beyond 5.00 PM on Monday, July 14, 2025
and the e-voting facility will be disabled by CDSL thereafter. Instructions on the process
of e-voting including the manner in which members holding shares in physical more or
who have not registered their e-mail addresses can cast their vote are provided as part of
the Postal Ballot Notice.

The results declared along with the scrutinizer's report shall be placed on the website of
the Company & CDSL and shall also be communicated to BSE Limited within 2 (two)
wording days from the conclusion of e-votingi.e. on or before Wednesday, July 16, 2025.

Members having any queries/grievances pertaining to e-voting may contact Mr. Rakesh
Dalvi, Sr. Manager, Central Depository Services (India) Limited, A Wing, 25th Floor,
Marathon Futurex, Mafatlal Mill Compounds, N M Joshi Marg, Lower Parel (East),
Mumbai - 400013 or send an email to helpdesk.evoting@cdslindia.com or call toll free
no. 180022 55 33.

By the order of Board of Directors

For GTT Data Solutions Limited

Sd/-

Ebrahim Nimuchwala

Company Secretary & Compliance Officer

Place: Pune
Date: June 13, 2025

FAMILY CARE HOSPITALS LIMITED
(Formally Known as Scandent Imaging Limited)
Registered Office: Plot No. A 357, Road Mo, 26. Wagle Industrial Estate, MIDC,
Thana (W), - 400604, Tel Mo: 022-31842201;
CiN: L93000MH12084PLCOB0E42. Email: csscandenti@gmaid com;
Wabsite: www familycarehospitals.com

Members of the Company are hereby informad that pursuant to Section 108 and 110 and
other applicable provisions, if any, of the Companies Act, 2013 (the *Act’) and Rule 20 and
22 of the Companies (Managemen! and Administration) Rulas, 2014 and the General
Circular Nos. 1472020 dated Apnl 8, 2020, 17/2020 dated April 13, 2020, 202020 dated
May 5, 2020 and subsequent circulars issued in this regard, the Igtest being circular no
(0972023 dated September 25, 2023 issued by the Minisiry of Corporate Affairs (collectively
called "MCA Circulars™), the Company has sent the Mobice.on June 13, 2025, only through
elecronic mode, to those Members whose e-mall addresses are registered with the
Company/RTA Dapositories and whose names ara recorded in tha Register of Members
of the Company or Register of Beneficial Dwners maintained by the Depositories as on
Friday, May 18, 2025 (“Cut-off date”). Accordingly, physical copy of the Nobice &long with
Poslal Ballot Form and pre-paid business reply envelope has not been sant fo the
Members for this Postal Ballot. Modice is hereby given that Family Care Hospitals Limited
(the “Company”) is seeking approval of the Members of the Company by way of Postal
Ballot through Ramote E-voting on ihe following resolutions:

8. Type of
Lm Description of the Resolution(s) Resolution

[ssus Of Securities On A Preferential Basis Special
Razolution

2 |Increase The Authorzed Share Capital Of The Company And| Oedinary

Consaquential Amendmend In Memorandum OF Association OF The| Resolution
Company
3 |Approval OF The Related Party Transactions Proposed To Be Entered| Oedinary

By The Company During The Financial Year 2025-26 With Onelife| Reschition
Capltal Advisers Limited
d |Approval OF The Related Party Transactions Proposed To Be Entered| Ordinary

By The Company During The Financias Year 2025-26 With Dealmoney| Resolution
Distribution And E-Marketing Private Limied

5 |Approval OF The Related Party Transactions Proposed To Be Entered| Ordinary
By The Company During The Financal Year 2025-26 With Dealmaney| Resolulion
Commedities Private Limited (Mesged With Dealmoney Sacurities
Private Limited

fi |Approval OF The Related Party Transactions Proposed To Be Entered|  Oedingry
By The Company During The Financial Year 2025-26 With Sarsan| Resolution
Secunties Private Limitad

The Motice of Postal Ballot (*Notice™) is availabie on the websile of the Company al
www familycarahospitals com and on the website of Mis. Parva Sharegistry {India) Pwt
Ltd. Regestrar & Transfer Agent of the Company [RTA) at hitps;/levoling purvashare com/ |
wabsite of Stocx Exchanges al www bseindia com The Company has angaged the
sarvices of Purva Sharegiziry (India) Put. Lt 1o provide remote e-voting faciity,

The remote e-voling facility will be available duning ihe following penod:

Commencement of Remote e-Voting | June 14, 2025 (Saturday) {at 9:00 AM)
Completion of Remote e-Voting July 13, 2025 (Sunday) {at 5.00 pm)

Please note thal commumication of assent or disseniof the members would only take place
through the remote e-woling system. The woting rights of the members shall be in
proportion 1o the shases hald by them in paid-up equity share capital of the company as an
the cut-off date. A person who is not a member as oo cut-off date should treat this Notice for
information purpose only, Once the vobe on a resolution is cast, members shall not be
allowed to change it subsequantly. The remata e-vating shall not be allowed beyond 5:00
PMon July 13, 2025 (Sunday)and the rermale e=voling module shall be disabled by Purva
Sharegistry {India} Pyl Lid thereafter

Members who have not registerad their emad 1D are raquested 1o registar the sama in the
following manmer;

8] Members holding shares in physical mode and who have nol registered/updated
their amail 1D with the Campany are requested fo registariupdate thelr email 1D with
Purea Sharegistey (India) Pyl Lid by sending duly signed request letter .ai
supporti@purvashare. com with detais of folio number and attaching a sell-attested
copyof PAN card.

b) Members holding shares in dematerialised mode are requested fo register’update
tvear email 10 with the relevanl Depository Parlicipant with whom hey maintain
their demat accounl(s).

The Board of Directors of the Company has sppointed Mis M Siroya and Company,
Company Secrelaries, as the Scrutinizer 1o conduct the pastal ballaf thraugh remole e-
voling procass in a fair and fransparent mannar

The result of postal ballot will be announced within two working days from the date of
passing the resolutions. The said results along with the Scrutinizer's Repon would be
inEmated to BSE Limited and will -also be uploaded on the Company's website af
www.familycarehospitals com and on the website of Purva Sharegisiry (India) Pvt. Lid
hiltps:ifevatng, purvashare.com/

In case of any queries pertaining 1o 8-voting, you may refer to Frequently Asked Cuastions
(FAQ's) section available on Purva Sharegistry (India) Pvi, Ltd website
hilips: evolng. purvashare, com For any grievances ralated to ramola a-woling contact Mr,
Bhushan Chandratre at Unit no. 8 Shiv Shakt Ind. EsttJ B, Boricha Marg, Lower Parel (E)
Mumbai 400 011. Tel, No.; 91 9082521691, E-mail: supporti@purvashare com

For Family Care Hospitals Limited

Sdi=

Suchit Raghunath Modshing

Place: Thane Whaole Time Director
alEXPIe SH LM DIN; 10974977

NOTICE OF POSTAL BALLOT & E-VOTING INFORMATION

HAVING ASSET AT XRBIA EIFFEL CITY, CHAKKAN, MAHARASHTRA

[Undesr Su-reguiatian (1) of regulation 3605 ol the Inssivancy-and Bankruplsy Board of dia
(insolvency Resolution Process for Comporate Persons) Regulations, 2016]

RELEVANT PARTICULARS

1. | Namw of the corporate debbar Xrbia Chakan Developers
along wilh PAN Private Limited
CIN LLF Na. CIM No: U45209PH2012PTCI42553

2 | Addrass of the regisiered office Ciffice Mo, 125126, Patil Plaza

Mitramandal Chowlk, Parviati, Pune,
Maharashtra - 411008

1 | URL af web=ga M

4. | Delals of place whard majorty of Thera are B unsold flats as per the data
fixed assets are localad recelved from corporate deblor, and
racaivables under Joint Development

Agraement,
S. | Irhabad capacly of main products ! MA
BEMYiCas
E. | Quantty and value of main products /| MA
sarvicas sold in last firancial year
7. | Mumzer of employess’ workmen a

B | Furiber dotais including [t 2l
financial statamants -,wr"1 schadifes] of bun
years, Asls of crediloes & availabie al URL

Cam be soughl by wiiling an emssd b b KP &
arbiachakan. hbf@gmall 0T

8. | Eligibilty for resolidhan applicants
under secsion 2502 4h) of the Coda is
avalabla al AL

Diatzls cén bea sought By wnling an email fo:
wrbiachakan iboEgmail.com

10 | Last date for receint of expression of nierest | 307 July, 2025

7 e T e

1, | Date of Issue of prowsional 153 of

; : " August, 2025
praspecie rascluficn spplicants

12 | Last date for submession of abjechons

e for &, 14" August, 2025
o provisional list

13| Date ol Issue of fral lafof prospeciye

! 23" August, 2025
rezalution applicants

14, | Dale ol issue of information memarandum,
ayaluation matnx end request for resolufion
plars to prospechve resalulion apolcanis

23" August, 2028

15| Last dafa for submizsion of resokition plare | 22 September, 2025

16| Procass esnail id B submil Exgrassion ol

Interesi zrbiachakan.iboiigmail.com

Sanjay Jeswanl

Resoiution Professional,

KREBIA Chakan Devetopers Private Limiled,

Reg. Ho: IBBIAPA-00IAP-P-02891/2024-2025/144 32,
Email: srbiachakan. bei@gmall.com

Lddress: Level 15, Dev Corpora, Eastern Exprass Hwy,
Thane West, Mumbai, Maharashira - 200601

AFA Validity: 30" June, 2025

Date ;15" June, 25
Place : Mumbai

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR

M/S GREENOCARE ENGINEERING PRIVATE LIMITED
(FORMERLY PRESSMACH ENGINEERS PRIVATE LIMITED)

ENGAGED IN MANUFACTURE OF PREFAB BASED PRODUCTS VIZ,
OFFICES, ACCOMMODATION, E-HOLUSES, BID-TDILETS
(Undar sub-regulathon (1) of Regulation 36A of the Insalvency and Bankraptey Board of Indla
{nsobeney Resolution Precess for Corparate: Persans) Regudations 2006}
SN0 RELEVANT PARTICULARS | PARTICULARS FURNISHED
L | Mame of the I'_':-:|r|:|f:r".=|re Debtar Mss ﬁ'ﬂl‘ln::u'& Erng]rlauﬁng Private Limited
i Eleng with PAM and CIN | {forrerly Pressmach Engineers Private Limitad)
PAM; AAICPOGA G
| CINUTASOOTNZIEPTCOO 9953
Registered office; Mo, 55 Firsl Faorn, Pameaj
| dwnanaee First Siresl, Kastucha Magar, Adayar,
: Chennal BO00Z0 Tamil Nadu
Factery and Princlpal place of business:
124 402, Sirunaltur Villags, Polambaklkam Prst
Maduranihakam Teluk, Changalpe
Destrict - 603309 Tamil Nedu
| Mot ava-lal:ule
| Fagiory and Principal piace of business:
| 1_2-4 A2, Sirurallir Village, Polambakkam Post,
Maduranthakam Tehik, Changalpe
- | District - GO3309 Tamil Nadu
5. | Instelled capacity of main productsy | 300 tonnes.to 400 tonnas
: Earyicas ) | 3
B | Quantity and walue of man prodocts. | Bs 397,79 Lakhs e al 31.3.2024
| Seapicas $old in Bst financial '|.'I;'i'-|I
T. | Mo. of empiayees, workmen HL N
& | Further detalls including fast Detads can be: il:u:ght by 5—"|1|:||n_g request o
| mvailable fmancial statamants Respiution Professional at
| itk schedules)oof two yweark, B | Girped st rnG e
e ur r‘-FfJIl:I'E-"'-\. A H'-F.illr":"!lll.-" al LiBL
1= I Ellg.l'.'lllltl.' for resoiution up::lll:'al'lt'a
| s 25(2%hi of the cooe B
| mvailable at URL
10,1 la,., qlal,r- for ne:m.lpl_ ol axpres :-:pru:-f.fc.url
ol intenasy
11.] Date of issue of provaicaal list af
| prospective resalution apphcants
12;| Last date for submission of
| objection 1o provesional lisg
13.| Dete of Esue of final listof
| prospective rasalution applicanis
14, Date of Issue of information
| memearandum, ewkuation matix
| ard request far ressolution plas 1o
prospecthve rasalutan appheants
.| Last date for submisslon of
| resohfion plan
‘.ﬁ,_ pTI:rC_."'l:ﬁ |_l'|a|| id () 5|,.|I'-l1'|||
| B Essian of eiberast
17.| Details af Corporate Dabitors
| registration status as M3ME |
I}nl:u 4. l}E_Eﬂ.EE S -
Place: Chennal JAYASHREE 5 IYER
Resalution Prolasiong] of Gréesnacars Enginesting Private Limited urdss CIRFP
[Formarly Pressmach Engineers Private Limited)
BB IPAQD2/AP-NOOTAL 2018201871 2211
AFA RAS 1221102 311225, 20367 2 walid wpto 31122025
Comespondence address: 1.3/E Corporation Colony, Rangarajapuram 2nd Straat,
Hodambakkam. Channal 600024 - Emall; jayeshree? S05&gmail.com

ﬁ'- -:-;!;r'.l::!us!".'ﬁf i;l'il'.l"rn-g-i'.'i't".'rr'u': Cifice

3. | URL of website
4, | Details of place whara majoriy of
| fiond assobs ane iocabed

| Datads can be snug}ft' I':r; 5-enFJ|i'|g Taquest 1o
| Resohution Professional at

| girpgreanocatg@emad com
3I'.II|'| J|.|r||-' S'CIF'E

| 10th July, 2025
[ 15th July, 2025
[ 26th July, 2025

| 30th July, 2025

| 20th August, 2025

~ | HaWnfoernation evailable

FORM A - PUBLIC ANNOUNCEMENT
(Linder Regufation @ of the Insslency and Bankruplicy Boeasd of India
{nsaoivency Resolution Procass for Corporate Parsons| Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF

ALOHA INTERNATIONAL BREWPUB PRIVATE LIMITED

RELEVANT PARTICULARS

;hmmmmrn:r:.:edem:r mmwmuﬂm
Diete of incomoration of cororsie deitor | Sth July, 2048

| Autharity under which cororate debior & incomorated | regisier: | FOC Mumbai
Comorte Idertity Mo, / Limited Usbiity | USS200MH2018PTCIZT 779

| Edertilication Mo of corporste detilor
Address of the egeiamd office and
pitncpal office i any) of corponate

:ﬂ-;pim-l—'

| 505, Crysted Pare, Opp Solkare Comporste P,
Chakala, Ardhen East, Mumbal Chy, Mumbal,

i

| debtor - | Maharashira, Inia, 40008
A | Inschency comimeancament daie n 13 June. 2025
| Pesspit of Comorat: detior

| iy Deermbier 2005, Berg 1EOU ooy o
i'rﬁn"_‘l'n'l-".l"'.l'q.' Cormmenoemeant Dale

| Fricen Resolugion & T mesolnd Privete Lmited
Registetion Mol of PE- IBELIPECOB0APA 3y
Fegisimtion Mo as an 1P - [CAYIPEADDAE
bl Gakkalke, Aulhorized IPY Director,

| Orion Resoligion & Tumasound Privee Limited
#11, Meadows Sahar Plaza Sub Piot A Buliding

7, | Estimaed date of Cosure of nsolvercy
| FESCOUTIMN HOEss;

Mrme and regstration rumber-of the

irectvenicy professional acting 35 imenm

| resoiution professional

] | Ackdness and eorail of the inerm
resoion professnnal as registered

| with the Board fo. 6 AH Road Mest o Hohinoor Continental
Murnbal 00065
10, | Address and perai 1o be s e Correspondence Addness

: cxprespancence: willh e inferim Chice Resolution & Tumasound Priveie Limied:

rEsciUion prodesEonal &11, Meadows Saher Flaza Sub Pot A Bulding
Mo & AK Rosd Mesxt to Hohnoor Continental
Poturnibal -A000EE
| Comespondoence Emall ID: cimaibpi@gmal.com
11| kel chvies for submission of dims 26h June, 2025
13| Gl of Grediiors, if are, ureder dense l'|] ol sLsection (5 of B apEicabe
saction 1. ascertained by the imerim resolution professional
15 Rames of nsohency Professonaks identified to &t & Authonsed | ot epplicable

| Represantative of creditons in a dass (Thiee narmes for aach class)
14 fa) Relevant Forms and are | ja) Wab rk: hipsy/ioblgovin/enhomse downloads
| Enviriiaihe ak | Ty Bt Axppicadsle

Motboe i% herety @iven that the Mationa! Company baw Trbunal has ordered the
carmmancement of & corporale nsaheenay reslution processof e ALDHA INTERNATIONAL
BEREWPUB PRIVATE LIMITED vide order no, RCPJIBL 27(MBIZ024 Dated 12" lune. 2025
Tha craditors ALOHA INTERNATIONAL EREWPLUE PRIVATE LIMITED are harehy called wpan
b submit their claims with groof on or before 267 June, 2025 10 the interam resolution
professssnal & the aodoress mentsnead against entry oo 10
Tha financial craditors shali submit thair ciasmes with |:|r|:-:|-" by alectronic means anly. All oihar
craditors ey subrmdt the clalms with I:IFDlJf M pErson, B postor by electnonic means.
A financial creditar Belong@ing 10 a class, a5 listed against the enlry Mo, 12, shall indicate its
chigice of authaised regrasantative Taaim Smong the thres I"'S'i'.lh'El'!n_"r' professionaly listad
Hg,Ell-ﬂE.T E'I'I‘l-l'!.' Mo.13 to &0t a5 BUthossed IE'FIFEI'EE'I‘-t-Hﬂ'l‘E of the cless |5|:l|'-."l:in|.' ElES&I I Form
CAMot applicabla).
Submission of false or misleading proofs of claim shall attract penalties Sil/-
Date: 15° June, 2025 Abhijit Gokhale, Autharised IP/ Directar,
Place: Mumbai, Orion Resolution & Turnarcund Private Limited
Intarim Resalution Professional of Aloha Intamational Brewpub Privats Limited
Ragistration Mo, of IPE: IBBIFIPE-0O89/1PA-3/ 202324,/ 50065
Registration Ma. a5 an P - ICAYIPEQDNE
Regstered Address: 511, 8th Floar, Meadows, Sahar Plaza Complex, O, 1 B Nagar/
Chakalka Méteo Staton, Ardber - Burla Rosd, Andber Easl Mumbai - 2000659,
Registered Email M of IPE: ip2@orionlpe.com
Processy !I:hbﬂiﬂt.‘ e-mall 1D for ﬂﬁl‘l’ﬂﬂﬂ-l‘lﬂ-ﬂ'l‘iﬂt‘t i aabs -E-gma:.-.n:um
AFA velid upto 31st December, 2025
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= TaH At W&
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WMEWWW@%W%WWMWEGohﬁgmwwmﬁﬁ{ﬁwéﬁaﬁ! Eoey gg?illlm%nfaaﬁewmgfﬁsagﬂg
U9 fe, Jet : y9g &% : 39, €
S I fir, Uy &5 : 39 o Afeewe, TuE <5 : KT (€
Aig§as HHew)
4 Aoz qud & st : 12 5%, 2025
. fSwis Afen ot higt 13-12-2024
= Y} A Rs. 29,85,752/- 10-06-2025 o o - saaed(f)/Afg-aared(t) | it 39w i, mst metsr aet
- Fﬁmm\m”ﬁwm}” due as on 10-Feb-2025 (Symbolic Possession) gorfert uwged. 72 fiest 5| fesw w3 it &Y §€
(E!EIi.IEmEI) ’f'gm’«""a(m' TS AT | 31 pecosr IR A AT 150 2. O A & 125.42 <. W E o '3 92 [souw i DRALMOGO0511149
Ut § STHH R e ws stedt Gt 7 W 3 few wr &, 1/1/1, wir &. 6//18(7-15),| | & g 14.86,837/- (3% 8 fgurt 33 s R
&< T fiz gwwst, udet a 3. fre®) 12 ©he, 2024 &
e i 1 6//22/2(2-4), 6//23(7-13), 11//2/2(1-0) 3 4 & g 18 F&7 12 WIS fed N — 7% gt w3 i % rfeere 7 Ao 3 fe e &,
Hed, U™, 148027, 893 |fryar fy 5 WIS I MY . WETBE, fUE’FIPS ®yg, 3forts 3 ufenrar| || s 57//24/2 (1-4) ¥<€ & 2875 ¥Jat &. 2516 W
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Reg. Office: Village Tangori, Banur, Mohali, Punjab-140 601
C P C A P ITAL Corp. Off.: CP Tower-1, Road No-1, IPIA, Kota, Rajasthan 324005
+91-744 3559282 | CIN: L64990PB2000PLC054497
Email: investors@cpil.in | Website: www.cpil.in

Limited
(Erstwhile Career Point Limited)

LOST & FOUND

NOTICE is hereby given to the public at large that the Original Certificate of Registration
("CoR")/document bearing NBFC License No.: CHA12062 dated 01/04/2025, issued by the
Reserve Bank of India, New Delhi (Regional Office) in favor of CP Capital Limited, having its
Registered Office at Village Tangori, Banur, Mohali, Punjab — 140601, has been inadvertently
lost/misplaced during postal delivery by India Post in the area of Village Tangori, Banur,

Mohali, Punjab — 140601.

It is earnestly requested that any person/institution who may find the said Certificate of
Registration to kindly return it to the company at the address given below or contact us

immediately at:

CP Capital limited c/o Career Point Gurukul, Village Tangori, Banur, Mohali, Punjab — 140601

Contact No. 9352648690, 9887848785

E-mail- manish.binju@cpuniverse.in, manmohan@cpuniverse.in
*A reward will be given as atoken of appreciation to the person returning the certificate.

MODULEX CONSTRUCTIdN TECHNOLOGIES LIMITED

Regd Office: A 82, MIDC Industrial Estate, Indapur, Pune - 413 132
Tel: 491 02111 299061 Email id: compliance@modulex.in Website: www.modulex.in
NOTICE OF 52"° ANNUAL GENERAL MEETING, E-VOTING INFORMATION AND BOOK CLOSURE DATES

NOTICE is hereby given that the 52" Annual General Meeting (AGM) of the Company is scheduled to be held on Thursday, 10t July, 2025
at 01.00 p.m. through Video Conferencing.

In accordance with the circulars issued by the Ministry of Corporate Affairs and Circular issued by the Securities Exchange Board of India,
The Notice of AGM, Annual Report have been sent in electronic mode to Members whose e-mail IDs are registered with the Company or
the Depository Participant(s). The dispatch of the notice of the AGM and Annual Report was completed on Saturday, 14" June, 2025. The
notice of the AGM and annual report for the Financial Year 2024-25 will also be available on the Company’s website at www.modulex.in,
on the website of the Bombay Stock Exchange Limited at www.bseindia.com and on the website of Central Depository Services (India)
Limited (CDSL) at www.cdslindia.com. Members who did not receive the Annual Report, may download it from the Company’s website or
may request for a copy of the same by writing to the Company Secretary at the Registered Office of the Company and / or by sending an
email to company.secretary@modulex.in. In accordance with Regulation 36(1)(b) of the SEBI (Listing Obligations and Disclosure Require-

WARNING It is hereby cautioned against any possible misuse or misrepresentation involving
the lost Certificate of Registration/document. Any such misuse will be considered illegal and

reported to the appropriate authorities.

We sincerely appreciate your cooperation in this matter.
For CP Capital Limited

Manish Binju

(Authorized Signatory)

cannot modify it subsequently.

vote at the AGM.

DATE: 15/06/2025

FAMILY CARE HOSPITALS LIMITED

(Formally Known as Scandent Imaging Limited)
Registered Office: Plot No, A 357, Road No. 26, Wagle Indusiral Estate, MIDC,
Thane (W], - 200604, Tel No: 02241842201,
CIN: LO3000MHI904PLCIB0E4Z, Email: cescandenligmall com;
Wabzite: www famiycarehospitais.com

Members of the Company are hereby informed that pursuant to Section 108 and 110 and
other applicable provisions, If any, ofthe Companies Act, 2013 (the “Act”) and Rute 20 and
22 of the Companias {(Managemant and Administration) Rules, 2014 and the General
Circular Mos. 14/2020 dated April 8, 2020, 17/2020 dated April 13, 2020, 20/2020 dated
May 5, 2020 and subsequent circulars issued in this regard, the latest being circular no.
092023 dated September 25, 2023 issued by tha Ministry of Corporate Affairs {collactively
called "MCA Circulars™), the Company has seni the Nofice on June 13, 2025, only through
glectronio mode, o those Members whose e-mail addresses are registersd with the
Company/RTAS Dapositories and whosa names are recorded in the Register of Members
of the Company or Register of Beneficial Uwners maintained by the Depositones as on
Friday, May 16, 2025 (“Cut-off date™). Accordingly. physical copy of the Notice along with
Postal Balkol Form and pre-paid business reply envalope has nol been sent to the
Members for this Postal Ballot Molice is heraby given that Family Care Hospitals Limited
(the "Company’) is saeking approval of the Members of the Company by way of Pastal
Ballot throwgh Remaote E-voling on the following resolutions:

il Description of the Resolution(s)

1 |lsue Of Securibes On A Preferential Basis

Type of
Resolution
Special
= | Resolution

2 [increase The Authorized Share Capital OF The Company And] Ondinary

Comsaquential Amendment In Memorandurm OF Association O The| Resoluticn

ompany

3 |Approval OF The Related Party Transactions Proposed To Be Entared

By The Company During The Financial Year 2025-26 Wilh Onefife

Capital Advisors Limited

4 |Approval OF The Related Parly Transactions Proposed To Be Entered

By The Company During The Financial Year 2025-26 With Deaimonsy

Distribution dnd E-Marketing Private Limited

S |Approval OFf The Related Party Transactions Proposed To Ba Entered

By The Company During The Financial Year 2025-26 With Dealmonsy

Commodities Private Limited (Merged With Dealmaney Securilies

Private Limited

& {Approval OF The Related Parly Transactons Proposed To Be Entered

By The Company During The Financial Year 2025-26 With Sarsan
iSecurities Private Limited

The Mobce of Posial Ballot ("Mobce”) is avadable on the website of the Company at

www famitycarehospitals com and on the websde of Mis. Purva Sharegestry (India) Pl
Lid. Registrar & Transfer Agent of the Company (RTA) at hitps:ifevoling.punashara. com/

Orrcinary
Resciution

Ondenary
Resstulion

Ordénary
Fesofulion

Cirdinary
Rasolution

senvices of Purva Sharegisiry (India) Pvl. Lid, 1o provide remote e-voling facility,
Tha remote e-voting facility will be available during the following penod:

Commencement of Remote e-Voting | June 14, 2025 (Saturday) (at 9:00 AM)
Completion of Remaote e-Voting July 13, 2025 (Sunday) (at 5.00 pm)

Flease note that communication of assent or dissent of the members would anly take place
through the remaole e-voling system. The voling righls of the members shall ba in
propartion o the shares held by them in paid-up eqguity share capital of the company as.on
the cut-off date. A person who is nol a member as on cut-off dale should freat this Mofics for
information purpose only. Onca the vote on a regodulion 15 cast, members shall not be
aliowed o change it subsequanily, The remade e-voting shall not be aliowed beyond 5:00
P-M on July 13, 2025 (Sunday) and the remote e-vating module shall be disabled by Purva
Sharegistry (India) Pvi. Lid thereafter.

Members wha have not registered their email ID are requested fo register the same in fhe
following manner:

a) Members holding shares in physical mode and who have nol registered/updated
thair email IDwith the Company ane reguesiad to ragistenupdate their email IDwith
Purva Sharegistry (India} Pyt Lid by sending duly signed request lefter at
supporfpurvashare com wilh details of folio number and attaching a self-attestad
copy of PAN card.

b} Members holding shares in dematerialised mode are requesied to register/update
their emad 1D with the relevant Depository Participant with whom they maintain
their demat account(s),

The Board of Directors of the Company has appointed M's M Siroya and Company,
Company Secrefaries, as he Scrulinizer o conduct the postal ballol through remola e-
woting process in & fair and ransparent mannar

The result of postal ballot will be announced within two working days from the date of
passing the resolutions. The said results along with the Scrutinizer's Report would be
infimated o B3E Limited and will also be uploaded on the Company's website a
www famifycarehospitals.com and on the website of Purva Sharegistry (India) Pt Lid
hitpsHavoling.purdashars com/

Incase of any queres pertaining to e-vobing, you may refer io Frequenthy Asked Questions
(FAL's) section available on Purva Sharegistry (India) Pwt. Lid website
hitps levoling. purvashare com For any grievances relaled to remote e-voling contact Mr,
Bhushan Chandratra at Unit ne. 8 Shiv Shakti Ind. Esit] R. Boricha Mang, Lower Pare| (E)
Mumbai 400011, Ted. No.: 91 90825 21691, E-mail: supperipurvashare. com

For Family Care Hospitals Limited

Sd-

Suchit Raghunath Modshing

Place: Thane Whole Time Director
Date: 15" June, 2025 DIN; 10974977

NOTICE OF POSTAL BALLOT & E-VOTING INFORMATION
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days inclusive).

Manner of joining the AGM

Pune
14* June, 2025

ments) Regulations, 2015, the Company is also sending a letter to Shareholders whose e-mail addresses are not registered with Company
/ Registrar / DP providing the weblink and QR Code of Company’s website from where the Annual Report for FY 2024-25 can be accessed.
INSTRUCTIONS FOR REMOTE E-VOTING AND E-VOTING DURING AGM

Pursuant to Section 108 of the Companies Act, 2013 read with Rule 20 of the Companies (Management and Administration) Rules, 2014
and Regulation 44 of SEBI (Listing Obligations and Disclosure Requirements) Regulations, 2015, the Company is pleased to provide the
facility to Members to exercise their right to vote by electronic means on resolutions proposed to be passed at the AGM. Members hold-
ing shares either in physical form or dematerialized form, as on cut-off date i.e. 03 July, 2025 are eligible to cast their vote electronically
through electronic voting system (remote e-voting) provided by CDSL at www.evotingindia.com.

A person whose name is recorded in the Register of Members or in the Register of Beneficial Owners maintained by the Depositories as
on the cut-off date only shall be entitled to avail the facility of remote e-voting. All the Members are hereby informed that the Ordinary
Business(es) and Special Business(es), as set out in notice of AGM will be transacted through voting by electronic means only.

The remote e-voting period will commence at 9.00 a.m. on 07t July, 2025 and will end at 5.00 p.m. on 09 July, 2025. The remote e-vot-
ing module shall be disabled for voting at 5.00 pm on 09" July, 2025. Once the vote on a resolution is cast by the member, the member

Members who have acquired shares after dispatch of notice of AGM and annual report but before the cut-off date, may obtain the USER
ID and Password by sending a request at helpdesk.evoting@cdslindia.com or company.secretary@modulex.in . However, if a person is
already registered with CDSL for remote e-voting then you may use your existing USER ID and Password and cast their vote.

Members attending the AGM who have not cast their vote by remote e-voting shall be eligible to cast their vote through e-voting during
the AGM. Members who have voted through remote e-voting shall be eligible to attend the AGM, however, they shall not be eligible to

The procedure of electronic voting is available in the Notice of the 52" AGM as well as in the email sent to the Members by Purva
Sharegistry (India) Private Limited. In case of any queries/grievances pertaining to e- voting may be addressed to Ms. Bhoomi Mewa-
da, (Company Secretary and Compliance Officer) at the designated email ID: company.secretary@modulex.in or you may refer to the
‘Frequently Asked Questions’ (FAQs) section on website of Purva Sharegistry (India) Private Limited., Unit no. 9, Shiv Shakti Ind. Estt, J.R.
Boricha Marg, Lower Parel (East) Mumbai-400011, Email ID: support@purvashare.com.

The Register of Members and the Share Transfer books of the Company will remain closed from 03™ July, 2025 to 10% July, 2025 (both

Manner of registering / updating email addresses

Members holding shares in physical mode and who have not registered / updated their email addresses with the Company are requested
to update their email addresses by writing to the Company at company.secretary@modulex.in along with the copy of the signed request
letter mentioning the name and address of the Member, self-attested copy of the PAN card, and self-attested copy of any document (eg.:
Driving License, Election Identity Card, Passport) in support of the address of the Member. Members holding shares in dematerialized
mode are requested to register / update their email addresses with the relevant Depository Participants. In case of any queries / difficul-
ties in registering the e-mail address, Members may write to company.secretary@modulex.in.

A facility to attend the AGM through VC / OAVM is available through the CDSL e-voting system at www.evotingindia.com.

RAODULEX

CIN: L25999PN1973PLC182679

For Modulex Construction Technologies Limited
Sd/-

Bhoomi Mewada

Company Secretary and Compliance Officer
Membership No.A34561

FORM A - PUBLIC ANNOUNCEMENT
{Under Regufation & of the Insoivency and Bankruptcy Board of india
[Insalvency Resolution Process for Corporate Persons) Regelations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF
ALOHA INTERNATIONAL BREWPUB PRIVATE LIMITED

RELEVANT PARTICULARS
L | Nameofcoporstedebtor | Aloha intemational Private Limited
2 | Date of incomoeation. of corpote debior | S July, 20049
3, | Authority under which comorate debior is incomorated / registened | R0C Mumia
4, | Coeporate ldentity B, 0 Umited Labidsy | UES20MERT1SFTCIETITS
[ ldepificalon |"-:||.-:‘:-l'_-::-r:-r|;|;|n-‘|1,|-e el |
B, | Addiess of the regissered office s E0G, Crystal Pleza, OppSalitsse Corporate Park,
| princpal office (if any) of comonse Chakala; Ardher East, Murnbal Sy, Mumbal
dhetrtor | Maharashira, inda 400099
£. | Insokency commencemeant date in 12th June, 2025
T | Estimited daba of dosune of irsabency Sth December 2005, bong 180 deaw from
_(resohdionprocess 0 | IesobencyCommmencementbens 200
B, | Mame and regesiration numibes of ihe Dkt Resoluon & Tormanmaeyd Private Limites
irsbvency prodessions acting &s interim | Registration Mool IPE- IBSLPECCE P

UGG 50068
Regeiration Mo as an P - BEALPE/OOLE

| Aohiit Goshale, Autnorized IF Divactor,
Unon Rasolgion & Turmanand Pivata Limited;
511, Meadkses Sahir Placs Soby Plot A Bulding

respiuiion professnnal

g, | Addness and errail of the ntesm
resciution prodsssional, a5 mdstamd

vaith Tz Board M, 6 AR Road Ml 1o Bohinoor Continenial
Puljinbe 00050
Regisaned Emabd: | T
T TR K LT T g e i ey

Oricn Resolution & Tumaround Prvate Limited:
E11, Meadows Sahar Plags Sub Plot A Bulding,
o, G AR Road Reet o Kohinoor Continental
furnbai A000ES

| Correspondence Email ID; crp shpb@amal oom
20 Jurne, 25

| comespondence with the imesim
resiution professioral

A1 | Lest daes for submission of chims

17| Classes of crediton, i amy, uncer clause (0] of Subsection (B of (Mot apyiicas
. ECHION 21, Bscertained by the inteim fesohtion professiong R
I3 Mames of Inschency Professlonals Tdantifed o act e Althoread Mot applicable

__| Rapresentatie of orediioes in & class (Three names for each class) l
34| (3 Relevantt Forms and am | (a) Wek link hitps//iobigovin/en/home/ downloats
| erveelabzla-at: ib1 Mot appiicablo

Motice is hereby glven that the MNational Company Law Tribunal bas ordefed tha
commencement of & sorporats insolvency resalution process of the ALOHA INTERNATIONAL
BREWPLB PRIVATE LIMITED vide arder nag. RCPIE)ZTIMEIZ028 Diled 12° June, 2025
The creditors ALOHA INTERNATIONAL BREWPUB PRIVATE LIMITED ara nereby called upon
to submit thelr claims with proof an or befors 26° Jume, 2025 to the Interim resalution
professsional st the address mantioned agamst antry Ma. 10,
Thefinancial creditors shal submit their claims with prosd by alectranic means anbe S other
crediteds ray subrmdt the clakma with prool in persan, by pastos by electronic means.
A financial creditor bafonging to aclass, oz listed agasnst the entry Mo, 12, shall indicate its
choice of authorsed representative from ameng tho three msolvency professionas listad
against entry No,13 to act as authorised representative of the class [specify.class] in Form
CANST applicable),
Submisalon of false or misleading proofs of claim shall stiract penalties S/
Date: 15” June, 2025 Abhijit Gokhale, Authorised 1P/ Director,
Place: Mumbai. Orion Besolution & Tumaround Privade Lirmited
Interim Resolution Professional of Aloha Intemational Brewpub Private Limited
Regiiration Mo, of IPE: [BEI/IPEQORS/IPA-3 7200 3-24,/60066
Registratian MNa. a3 an IP - ECAL/IPE/DDLE
Regaterad Addrags: §11,8th Floon, Meadows, Sahar Plaza Comglex, 01§ B Nagary
Chakala Metro Statlon, Andhen — ¥urla Boad, Andher Esst, Mumbal - 400069,
Registersd Email ld of IPE: |peioronipe.com
Process specific e-mall ID for correspondence: cirp.aibpl@gmallcom
AFS valid upto 31st Decemnber, 2025

::3 GTT DATA SOLUTIONS LIMITED

7 (formerly known as Cinerad Communications Limited)
Regd. Office: 8] Burola Srenl. Bambarse, Kolkata, 'West Bengal, inda, TOOMIT
Talephones 7715013351 Confact Parson: Mr Ebmiim Rimodwalas. Company Secretary & Compiancs Officer
Emak infx@gidataai, Websie! swwliditaal CIN: LE2SEWE1B0EPLCL 18825

NOTICE OF POSTAL BALLOT AND E-VOTING INFORMATION

Notice is hereby given thatin accordance with section 108 and 110 of the Companies Act,
2013 ("the Act") read with Rules 20 and 22 of the Companies (Management and
Administration) Rules, 2014 as amended ("Rules"), Regulation 44 of SEBI (Listing
Obligations and Disclosure Requirement) Regulations, 2015, as amended ("Listing
Regulations"), Secretarial Standards - 2 issued by the Institute of Company Secretaries
of India ("SS-2") and the relaxations and clarifications issued by Ministry of Corporate
Affairs ("MCA") and Securities and Exchange Board of India ("SEBI") from time to time
vide their circulars and any other applicable provisions of the Act, rules, regulations,
circular and notifications (including any statutory modification(s) or re-enactment(s)
thereof for the time being in force), the approval of the members of GTT Data Solutions
Limited ("the Company") has been sought by way of postal ballot through electronic
means ("e-voting") on the resolutions as set out in the postal ballot notice dated June 13,
2025 ("Postal Ballot Notice") which has been dispatched electronically to those members
whose names appear in the Register of Members of the Company or in the Register of
Beneficial Owners maintained by the Depositories as on Friday, June 6, 2025 ("Cut-off
Date") and whose email address are registered with the Company / Registrar and Share
Transfer Agent / Depository Participants. The Company has completed the dispatch of
Postal Ballot Notice along with explanatory statements on Friday, June 13, 2025.

The Postal Ballot Notice is available on the website of the Company at www.gttdata.ai
and on the website of stock exchange at www.bseindia.com and on the website of
Central Depository Services (India) Limited ("CDSL") at www.evotingindia.com.

In accordance with the applicable MCA circulars, the Company is providing the facility to
exercise the right to vote on the resolution(s) proposed in the said Postal Ballot Notice
only by e-voting. The communication of the assent or dissent of the members would take
place through the e-voting system only. The Company has availed the services of CDSL
as the agency to provide the e-voting facility.

A person whose name is recorded in the Register of Members or in the Register of
beneficial Owners as on the Cut-Off Date only shall be entitled to avail the facility of e-
voting. Voting rights of member(s) / Beneficial Owner(s) for e-voting shall be in proportion
to their shares in the paid-up equity share capital of the Company as on the Cut-Off Date.
A person who becomes a member after the Cut-Off date should treat this notice for
information purpose only. Vote once casted by the members shall not be allowed to be
changed subsequently. The e-voting period is as follows:

Commencement of e-voting Sunday, June 15, 2025 at 9.00 AM

Conclusion of e-voting Monday, July 14, 2025 at 5.00 PM

Please note that e-voting shall not be allowed beyond 5.00 PM on Monday, July 14, 2025
and the e-voting facility will be disabled by CDSL thereafter. Instructions on the process
of e-voting including the manner in which members holding shares in physical more or
who have not registered their e-mail addresses can cast their vote are provided as part of
the Postal Ballot Notice.

The results declared along with the scrutinizer's report shall be placed on the website of
the Company & CDSL and shall also be communicated to BSE Limited within 2 (two)
wording days from the conclusion of e-votingi.e. on or before Wednesday, July 16, 2025.

Members having any queries/grievances pertaining to e-voting may contact Mr. Rakesh
Dalvi, Sr. Manager, Central Depository Services (India) Limited, A Wing, 25th Floor,
Marathon Futurex, Mafatlal Mill Compounds, N M Joshi Marg, Lower Parel (East),
Mumbai - 400013 or send an email to helpdesk.evoting@cdslindia.com or call toll free
no. 18002255 33.

By the order of Board of Directors

For GTT Data Solutions Limited

Sd/-

Ebrahim Nimuchwala

Company Secretary & Compliance Officer

Place: Pune
Date: June 13, 2025

TV

TATA

TATA POWER

(Contracts Department)
Jojobera Generation Plant, RAHARGORAH, JAMSHEDPUR-E31016, Jharkhand

NOTICE INVITING EXPRESSION OF INTEREST

The Tata Power Company Limited invites expression of mterest from eligible verdors for the
package Mame

5.No. Tender Dascription Raf Mo

1. |One Vehicle hiring for 24 HRS (32 A/C Seater Tata Star Bus) for | CC265BJ0J0-01
the PHET from Vijay Garden to PHET & PHEG, Jamshadpur

L. | “Bupply and Implementiacn of Unidirectional Data Gateway [Data | CC265BJ0J0-02
Diode) with software and Migration of Existing PlInterface Nodae"

3. | Fabrication and Strengthening Support Structure of CHP CC265BJ0J0-03

For dedaits of pra-gualification requerameants. bid sacurly, purchasing of tender docwmanl ele.,
pleasa vigil Tender seclion of cur websile [URL: hitps:iwww. atapower.comitendar). Eligible
verdors willing to participate may submit their expression of interest along with te tender fee for
55w of bid documeant fatest by 26" June 2025,

Public Notice
TO WHOMSOEVER IT MAY CONCERN
This is to inform the General Public that following share certificate of Colgate Palmolive (India) Limited
having its Registered Office at Colgate Research Centre, Main Street, Hiranandani Gardens, Powai,
Mumbai - 400 076 registered in the name of the following Shareholder/s have been lost by them.

Sr.No. Name of the Folio | Securities Security Distinctive No(s)
Shareholder/s No.(s) Held Certificate No.
From To
1. Vijay Kumar Baheti | V09718 50 2044625 21507501 | 21507550
2, 50 2044625 122867749 | 122867798
3. 10 2044625 135392130 | 135392139
4, 110 2072967 139965037 | 139965146

The Public are hereby cautioned against purchasing or dealing in any way with the above referred share
certificates.

Any person who has any claim in respect of the said share certificate/s should lodge such claim with the

Company orits Registrar and Transfer Agents MUFG Intime India Private Limited 247 Park, C- 101, 1st

Floor, L. B. S. Marg, Vikroli (W) Mumbai-400083 TEL: +918108116767 within 15 days of publication of

this notice after which no claim will be entertained and the Company shall proceed to issue Duplicate
Share Certificate/s.

Name of Legal Claimant

Vijay Kumar Baheti

96, Hemchandra

Naskar Road, Kolkata — 700010.

Place: Kolkata
Date: 15-06-2025

KL g The Kerala Minerals and Metals Litd
e e 1 (A Croot, o Keerala Undertaking), Sankarnmanmslam, Kaollam 691583
Fhone - 04762051215 8o 217, E«Maml smda kmmb, com

54 Mol Tender Id | liems
1 [2025_KMML_T63010_1| For Supply of 8 Ball Valve 55316 with Actuator |
2 2025 _KMML_T62956_1) For Fabricaton & Supply of FRP panets for Fillrate Thickner
3_|2025_KMML_T69220_1) For e suppy of Cuick Opening Doac fa Rokay Digesterd s
4 2025 KMML 763043 1 For the supply of FRP Stack

Chavara 13.06.2025 S/~ Managing Director for The Kerala Minerals and Metals Lid

_iiil:!' RNOTICE |
or mone dedails pleasa wisd E-landenng Porlal, nilps:Vetandars kerala govn o s kmimioom

" ' RN
-
Allad Blandars
E Distillers
Allied Blenders and Distillers Limited

CHN: L1551 IMHIM0BPLC BT 368
Registered Office; 38470, Lamington Chambers, Laminglon Read,
Mumbea - 410004, Incka
T #0022 4300 9111, +01-22 TP 9077 Fo + 91-22 6V 04785
Email : pioimabdindis.com  Website! www abdindia com

NOTICE TO THE SHAREHOLDERS OF 17™ ANNUAL GENERAL MEETING |AGM)

ROTICE is hereby green thatthe 17 Anmuel Ganeral Maating (MA4GMT) of Allied Blanders and Distillers
Limided {the Company') wil be held on Tuesday, July 08, 2025 & (300 PM, (13T} ihvough Video
Canferenca (™WE")Y Other Awdio Visual Means ("0AUKT) in complanca wilh the apoiicabla provesions of
thea Compamies Act, 2013 (the Act') and the Rues mada thereundes, read wish the Minstry of Coparale
Alfars [MCA) General Circudar Nos, 42020 caled April B 2020, 1772020 daled Aprl 93, 2020, 2
220 dated May 5§, 2020, 1072022 dated December 28, 2062, BAHE3 dated Saptembar 25, 2023 and
subsaguent cirouians issued in Ihis regard, the lalest beng 0SVI024 doled Seplémber 18, 2034,
[Collactively refamed o as-"MCA Circulars™),

In Bccoroanca with the aforesaid MCA Circulars and Secirities and Exchange Board ("SEBI Circular
Was, SEBIMHOY CROCKMDVCIRPY2030 TS dated May 12, 3020, SEBVHROICFINCMDECIRPIEIZ N
dafad January 15, 2021, SEBYHOVCAONCMDCIRP 202262 dated May 13, 2022, SEBIHNCFDNPal-
HPICIR02 3 daled January & 5023, SEBIHOCFOICFD-Pol-2/PCIR 202316T dated  Oclober T,
2023 ard SEBUVHOICF DVCFD-Pol-2'PACIRAE024{1:33 dated Ociober 3, 2024 (colectivaly relerod ba as
*BERI Clroulars®} aiong with amy ciher applcable croulars issued by MCA andior SEBI in this regard,
i Ciorrgrany hias sent Mobc cornaning 177 AGN Thrpigh slectonic mode on Jund 14, F025 10 Membaerns
whose e-mad addreszas ans regslerad with the Company | Mational Securities Deposilary Limided
(MSDL"-and Central Depasitories Serdces  (ndia) LimBed [CDELT ("DPs™) Registrar B Transfer
Agert |Regisirary RTA".

Meatice of the AGM along with Annual Repan for the Firancidl Year 2004-25 i3 alse aakzbie an ihe
wabsita af the Compary vwaw, sbdindia.com and the same can alsa ba accessad from the websias of
the: Sipck Exchianpes e BSE Limitad and Mabional Stock Exchange of india Limbad atwwe bzaindia com
ard wirw Nsdinds oam respeclively and on e wabsile of MSOL L. weds saling gl com

The Gompany, In accardancs with the Reguiation 3601k} of SEBI {Lisling Obigaticns and Disciosun
Raquiraments| Regulations, 2015 & ako sanding letler to the Shareholders who have not regisiered
s eimadl acidresgess with fhe Comparmd providng & direct wab link To. The Annusd Reporl along with its
rabervert detads. Physical copy of the Motice and Annual Repert slorg with accomparying documants
well b serd bo thege Equity Shaneholders who regusst for the sames

Members can atbend and participate in the AGM through VEIOAM facility only, as indicated in
the Motice of the AGM and their attendance shall be counted for the perpose of detarmining the
guorwm under Section 103 of the Act,

Instructions for rermate E-valing belore and during fhe AGM:-
Pursussl 1o the prowsions of Sechon 108 of the Ao read wih Rus 200of the Companias (Management
ard Agministration) Rules, 2044 (as amendad), the Secralarial Slandard on Ganeral Meetings issued
t Ingtibuie of Company Secretanes of Inda 552" and Regulation 42 of the Listing Regulatians, a5
amended and the MCA Circulars, the Comparry is prowding the faciity of remote e-Valing belore tha
AlGN a3 wed a5 remiole e-Voling curng the AGM to enable its Membears (o casle thelr vole by skecionic
s for the business (o be ransacted al (he AGM and for this pupase, (he Company has appanted
WSO to facikizéa wotng ihrough slectronic means,
A person, whase name ts recardad in tha Register of Members ar the Regsler of Baneficia Cwnears
v case of alctrares sharehodding) maimamed by (e Deposilories & on he culol date, i@
Tuesday, July 1. 2025 =hal bs enlitied to avail the facity of Remale s-vweting &nd e-waling at the AGK
proviced by NSDL
Thee réamnde H-u.l'_ﬂng r.‘ﬂ“"l wonikd e Fcabie dunng 1he '-ulni.'.ll"lg e g liH

Commancemant of e-woling From 9.00a.m, (15T) on Friday, July 4, 2025

Erd of g-voling Upte 5.00 p.m. (15T) on Moenday, July 7, 2025
T remcle s-wehng moduks shall be disabled by NSDL foe woling thamealler. Bamoda a-woling faciiy is
provided 10 the Mambers to cast thar vales prior tothe AGM o dunng the AGK. Once the woleon &
resahilion i cast by The Mamber, be | she shall nol be alicwed to change € subssquentdly Members wil
be provided with the feciily for remale woling throwgh electronic woling systen during the WCADWM
procescings 3 the AGM and those Members partkcpating al (he AGM, whe Rt nol aready cas! thelr
voie by remoie e-valing balore the Meeting, wil be sbgible to sxercse their righl fo vobe during swuch
proceedings af the AGM. Members who have cast thal wile an resoiution(s) by remile a-woling priar 1o
the AGM wil also be abgibla b participale al the AGM theough VCITWM Bul shall ol be anlillad bo dast
thesir e on such resclulion]s} again.
Any Meambers who acquires shares of the Company and becomes a Member of the Company after
digpalch: drel holgs shares as of he cul-oll date, oo Tuesday, July 1, 2025 may cidain the login 10 and
pessword by sendng & reguesf at swdng@nsdl.com ar the Company' BTA In casa of any queriss, wou
may retar booihe Frequinlly Asked Coestons Tor Members and e-\aling iser margal ko Members
auaiable at tha downbaad section of htlp: e reedlcon or call one 002-4885 700 or sand-a requas
fo Mr. Abhijeet Gunjal, Asgistant Manager N30L- & gvptingfinsdl.com, Mambers whose E-mal
addrasses are nof registerad with the Compary [ DPs { RTA may registar the same af
rerl. hialpdeskifin mpens mufig com an o before Friday June 20, 2025, 1o recake the Motice and Annus!
Raporl lor inarcial year 2024-25
The manner i which tha Mambers wha have not ragisterad their E-mail addreas with the Company can
Ga51 Sher s [heough remole a-waling oF female esaling faciEy dunng ihe meeting hag been menhaned
i the Malica, The detaded process for regstening of emai address & provided in the Nolice corening
I Aa
Haipdesk lor Indhidisal Mambers hoklng secunbies in demal mode Tor ary echnical Bsues reated 1o
kagin through Depositary Le. ME0L and COSL ara given befow:-

Laogin iyps Helooesk deteils

Individual Members hoiding Members facing any techrical issue in iogih can condact NSO

securilies i demat mode in NSOL | helpoesic by sending a request al guolingiBirsd com or Gl al

22 - 4BEE T
Indfivicual Meambsrs holdng Mambers facing any tachnical iesue in logn can confact COEL
gecanilles i demat mode in COSL | helpdesk by sending i FROURSE al

helpdesk evolngificdslindia.com  or cantact at 1ol free no.
T800-24-09511

T Baard of Diractors of fhe Company has sppointed bes, Kumudnl Bhaleraa (FOS 6867 o faling her
Mr, Makarand Joshi (FCS), Pariness of Makarand M. Jashi & Co., Company Seleefarias, o all &=
Sendinizer fo scrutinksa the e-oting process: inchiding remale e-voding during the AGM in & fair and
trarspeeenl manngr

Tha resuls of Ihe remale e-woling awl a-veling durng the AGR shall be dadared wilhin taia warking
days from 1he conclusion af the AGM. The resulls declared slong with the consolidaled scndinger's
report shall be uploaded on the wabisfe of the Company be. hltps: v sbelirgia com and 5o be
dispiayed on tha Molice board of the Compary' at fis regstered offica and on the websie of NSEL wz,
wha Bnling nsd Loty immediataly alter the resuls are deckred, The resuls shall siultanecusly be
communcatad bo the Shock Exchangas,

Fuor ANigd Blanders & Disfillers Limited.

Sdi-

Sumeet Maheshwan

Company Secretary and Compliance Officer
Membership No, ACS - 15145

Dhate: June 14, 20625
Place: Mumbai

epaperfinancialexpress.com@ @ @

Navkar Corporation Ltd.
Registerad Office:
Jindal Mansion, 54, Dr. G. Deshmukh Marg,
Mumbai, Maharashtra, India, 400026 = Website: www.navkarcorp.com
CIN: L63000MH2008PLC187146

Corporate Office: 13th Floor, Goodwill Infinity, Plot No. E/3A, Sector 12,

Kharghar, Navi Mumbai - 410210, Maharashtra, India

Tel: (+91 22) 4800 6500 e Fax; (+91-22) 4800 6509
E-mail: cs@navkarcorp.com

NOTICE OF 17TH ANNUAL GENERAL MEETING

AND REMOTE E-VOTING INFORMATION

NOTICE is hareby given that the 17th (Saventeenth) Annual General Meeting. (AGM'
or ‘Meeting”) of the Members of NAVKAR CORPORATION LIMITED (*The
Company™) will be held on Tuesday, July 08th, 2025 al 11:00 A.M. IST through
Video Conferencing (“VC") or Other Audio-Visual Means (“0AVYM"), to transact
the businesses as set out in the Notice of AGM. In compliance with the applicable
provisions of the Companies Act, 2013 (“the Act”), the Securities and Exchange
Board of India (Listing Obligations and Disclosure Requirements) Regulations,
2015 ("SEB! Listing Regulations™), and pursuant fo the Ministry of Corporate
Afairs, Government of India (“MCA") General Circular No_ 9/2024 dated Seplember
19, 2024, read with circulars dated May 05th, 2022, April 13th, 2020, Apnl 8th,
2020, December Bth, 2021 and September 25th, 2023 issued in this respect (“MCA
Circulars”), and the Securilies and Exchange Board of India {"SEBI™) Clreular No.
SEBIHO/CFD/CFD-PoD-2/P/CIR/2024/133, dated October 3rd, 2024 ("SEBI
Circular”), the 17th Annual General Meeting of the Company ("AGM") is baing held
through VG / OAVM without the physical presence of the Members at a common
VENUE,

Further, in accordance with Regulation 36{1)(b) of SEBI Listing Reguiations, a letter
i5 being sent to the shargholders whose email addresses are not registered with the
Company/DP providing a web-link for accessing the Annual Report forthe Financial
Year 2024-25.

The Annual Report for the financial year ended March 31st, 2025 along with
Explanatory Staterment and Nofice calling 17th AGM has been sent to members
glectronically to those members who have registerad their emall address with the
Depositories. These documents are also available on Company's website a
www.navkarcorp.com, websites of the Stock Exchanges ie. BSE Limited and
Mational Stock Exchange of India Limited at www.bseindia.com and
www.nsaindia com respectively and on the websits of MUFG Intime India Private
Limited ("MUFG') &t https:/fin.mpms.mufg.com

Remote e-Voting:

In compliance with Section 108 of the Act read with Rule 20 of the Companies
{Management and Administration) Rules, 2014, as amended, the revised
secretarial Standard -2 on General Meetings issued by the Institute of Company
Secretaries of India and Requlation 44 of the SEBI Listing Regulations, the Company
i5 pleased to provide to its Members the facility of remoia e-Vioting before / during
the AGM in respact of the businesses to be transactad as mentioned in the Notice of
the 17th AGM and for this purpose.

Pursuant to Section 91 of the Act and Rule 10 of the Companies (Management and
Adminisiration) Rules, 20714 {'the Rules') and in accordance with Reguiation 42 of
SEBI Listing Regulations, it is hereby informed that the Register of Members and
Share Transfer Books of the Company will remain closed from Wednesday, July
02nd. 2025 to Tuesday, July 08th, 2025 (both days inclusive) for the purpose of
AGHM.

Members are hareby informed thatin compliance with the provisions of Section 108
of the Act read with Rule 20 of the Rules as amended from time to time and
Requiation 44 of SEBI Listing Regulations, the Company is providing to the
members the facility to exarcisa their right to vote at the AGM by electronic means
and businesses may be transacted throwgh e-voling services (remote e-voling)
provided by the MUFG.

Members are requested to note the following:

(A) A person whose name is recorded in the register of members orin the registar of
beneficial owners maintained by the depositories as on the cut-oif date i.e. Tuesday,
July 01st, 2025 shall be entitied to avail faclity of remote e-voling as well as vating
at the 17th Annual Ganeral Meeting

(B) The remote e-voting period commences at 9.00 am IST on Saturday, July 05th,
2025 and will end &t 5.00 p.m. 15T on Monday, July 07th, 2025, The remote e-
voting modula shafl be disabled by MUFG for voting thereafter and Members shafl
naot be allowed to vote electronically beyvond the said date and time.

(C)The voting rights of the Members shall be in proportion to their share of the paid-
up equity shara capital of the Company as on Tuesday, July 01st, 2025 ["cut-off
date’}). The faciity of remote e-Voting shall also be made avallable during. the
Meefing and shall be disabled 15 minutes after the conclusion of the Meeting.
Members attending the Meeting, who have not already cast their vote by remote e-
voling shall be able to exercise their right to vole during the Meeting. Once the vate
om a resolution is cast by the Member, the same shall not be allowed to be changed
subsequently. A person whose name is recorded in the Register of
Members/Reqister of Beneticial Owners as on the cut-off date only shall be entifled
to-avail the facility of remote e-voling and voting during the AGM. Members who
have cast thair vote by remota e-voting prior to the Meeting may attend the Meeting
electronically but shall not be entitled ta vole on such resolution{s) again

(D) A non-individual shargholder or sharghofder holding securities in physical
mode, who becomes a Member of the Company after the dispatch of the Notice and
hiolds shares as on the cul-off date, may obtain the User 1D and password for remate
g-woting by sanding a request at instamasti@in. mpms, mufg.com. However, if the
Mamber is already registerad with MUFG for remaote e-Vioting, then he/she can use
hig/her existing User 1D and password tor casting the vole.

(E) An individual shareholder holding securities in alectronic mode, who acquires
shares of the Company and becomes a Member of the Company after dispatch of
the Notice and hold shares as on the cul-off date may follow the login process
menticned inthe Notes to the Notice of the AGM

(F) Detailed procedure for e-voling is provided in the Notice of the 17th Annual
General Meeting.

() A person who is not a Mambar as on the cut-off date should freat the Notice of
the AGM forinformation purposes anly.

Ms. Ashwini Inamdar, (Membership No. FU5 9408) and fasding her Mr. Atul Mehta
{Membership Mo. FCS 5782) partner of M/s. Mehta & Mehta. Company Sacretaries, to
act as the Scrutinizer, to inter-alia, scrutinize tha vating processin afair and transparant
mannar,

Helpdesk for Individeal Sharehobders holding secuorities in demat mode for &ny
techinical issues retated 1 login through Depository L.e. NSDL and COSL is given below:

Login type Helpdesk details
Securities Members facing any technical issue in login can contact
with NSDL NSOL helpdesk by sending a request at evoting@nsdl.co.in
or call at ; 022 - 4886 7000
Securities Members facing any technical issue in login can contact
with COSL COSL helpdesk by sending a request at
helpdesk.evoting@cdslindia.com or contact at
toll free no. 1800 22 55 33
For Navkar Corporation Limited
Place : Navi Mumbai Sﬂf:
Date : June 14th, 2025 Deepa Gehani

Company Secretary & Compliance Officer

Membership No. 42579
.., . Chandigarh




